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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:
0.A No. 63/2023/EZ

ANUP KUMAR
..Applicant
-VERSUS-
STATE OF JHARKHAND & ORS.
...Respondents

COUNTER AFFIDAVIT FILED BY RESPONDENT NO. 3 HEREIN, DIVISIONAL

FOREST OFFICER, HAZARIBAGH, JHARKHAND.

I, Shaba Alam Ansari, son of Muhamad Shamim, aged about 40 years, by Religion
- Islam, by Occupation - Service under the State Government of Jharkhand in the
office of Divisional Forest Officer, Hazaribagh, Jharkhand residing at Opposite to
Eidgah, New Azad Nagar, Bhuli, Dhanbad, Jharkhand, and presently campaigning
at 8/1, Kiran Shankar Roy Road, Kolkata — 700001, West Bengal, do hereby

solemnly affirm and state as follows:

1. That | am the Divisional Forest Officer, Hazaribagh West Forest Divisior'i,l
Hazaribagh and | am aware to the facts in the instant case and as such [ am

competent to make and affirm the instant Affidavit of Compliance.

2. That | am a law abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. That in pursuance to the orders dated 11.08.2023 and 14.09.2023 of this

Hon’ble Tribunal in the instant Original Application this Counter Affidavit

nhu
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is being filed on behalf of Divisional Forest Officer, Hazaribagh, Jharkhand,

respondents no. 3 herein.

4. That the instant application has been preferred by the Applicant before
the Hon’ble Tribunal for prayed for action against M/s Pakri Bawardih Coal
Mining Project, NTPC Limited and M/s Triveni Sainik Mining Company for
violating the conditions of forest clearance and carrying out illegal mining
in the Pakribarwadih Project which comes within the jurisdiction of
Hazaribagh West Forest Division, in the Hazaribagh district of the State of
Jharkhand.

5. That it is necessary to state certain important facts which are stated in the

following paragraphs.

a. That NTPC has been allotted Pakribarwadih Coal Mining Project vide
Letter No. 13016/29/2003-CA dated 11.10.2004 by Ministry of Coal,

Government of India.

The said Letter dated 11.10.2004 is annexed hereto and marked as

Annexure Al.

b. That the mining plan of Pakribarwadih Coal Mining Block was approved- 5N

by Ministry of Coal, Government of India vide Ietter"néa; - v
13016/29/2003-CA-l dated 25.08.2006 and revised mining plan was s :
approved vide letter no. 13016/29/2003-CA-l (Part) dated *201€. T 74
The said letters dated 25.08.2006 and M 531.2016 are annexed hereto .

and collectively marked as Annexure A2.
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c. That NTPC was granted Environmental Clearance (EC) for

Pakribarwadih Coal Mining Project vide letter no. 11015/692/2007-1A
(M) dated 19.05.2009. The subsequent amendments to the EC were

also granted.

The said Letter dated 19.05.2009 is annexed hereto and marked as

Annexure A3.

. That since the Pakribarwadih Coal Mining Project fell over the forest
land under the Hazaribagh West Forest Division, as such, NTPC required
Forest Clearance (FC) from the Government of India for carrying out the
mining activity. About 1026.438 ha of forest land was supposed to be
diverted for the purpose of coal mining under the Pakribarwadih

Project.

. That for diversion of 1026.438 ha of forest land in favor of NTPC for coal
mining at Pakribarwadih Project in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand, Stage-1 Clearance was granted by the
Ministry of Environment & Forest (FC Division), Government of India

vide F. No. 8-56/2009 FC (Pt.) dated 11.05.2010.

The said Letter dated 11.05.2010 is annexed hereto and marked as

Annexure A4.

. That vide F. No. 8-56/2009 FC (Pt.) dated 17.09.2010 Stage-II Clearance-
was granted to the NTPC Ltd. by the Ministry of Environment & E&rest- :

(FC Division), Government of India for diversion of 1026.438 ha bf_
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forest land for coal mining from Pakribarwadih Project in favor of NTPC

in Hazaribagh West Forest Division in Hazaribagh district of Jharkhand.

The said Letter dated 17.09.2010 is annexed hereto and marked as

Annexure AS.

. That vide Letter No. 1240 dated 31.03.2011 issued by the Deputy
Secretary, Forest & Environment Department, Government of
Jharkhand decision to release the 806.658 ha. of notified forest land

was taken which was involved in the project.

The said Letter dated 31.03.2011 is annexed hereto and marked as - —

Annexure A6.

. That vide Letter No. 1235 dated §8.04.2011 issued by the Divisional .
Forest Officer, Hazaribagh West Forest Division, Hazaribagh, the Iand""

was released in favor of the user agency i.e. NTPC Limited.

The said Letter dated P8.04.2011 is annexed hereto and marked as

Annexure A7.

That NTPC while carrying out the mining activity was supposed to
comply all the conditions of the Stage-| & Stage-Il clearance imposed by

the Government of India for diverting the forest land in its favor.

That however, after taking over the possession of the land in question,
NTPC violated the condition no. 7 of Stage-I clearance and condition no.
8 of the Stage-Il clearance and NTPC was supposed to take up program

for at least 50 m green belt along the sides of Pakwa Nallah and
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Dumuhani Nallah from the initial years under the supervision of state
forest department. However, NTPC as per its convenience diverted the
course of Dumunhani Nallah and carried out mining activity over the
Dumuhani Nallah area. Thus, diversion of course of Dumuhani Nallah
and carrying out mining activity over the said nallah was blatant

violation of the conditions imposed by the Government of India while—_ .
._-"'._'1 'I'_ ARy

grant of Stage-1 and Stage-ll clearance. / /: A,

A
e

|| ==

k. That after doing such violation NTPC by a representation dated

09.10.2018 requested the Government of India for amendmeﬁ?ﬁf__jf
condition no. 8 of Stage-Il clearance and condition no. 7 of the Stage-I
clearance by which it was required to take up program for at least 50
m green belt along the sides of Pakwa Nallah and Dumuhani Nallah
from the initial years under the supervision of state forest department.
The representation of NTPC was forwarded by the Government of India
to the Government of Jharkhand vide letter dated 29" January, 2019

for its comments.

The said Letter dated 29.01.2019 is annexed hereto and marked as

Annexure A8.

That pursuant to the aforesaid letter dated 29.01.2019 of Government
of India, an enquiry was done by the Divisional Forest Officer,
Hazaribagh West Forest Division, Hazaribagh who vide his letter no.

2094 dated 29.06.2020 gave following report:

“Accordingly, the site was inspected and the mining area was found

to be traversed by three important rivulets i.e. (i) Khorra Nallah along the
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Western boundary of the mine, (ii) Pakwa Nallah along the Eastern
boundary of the mine and (iii) Dumuhani Nallah passing right in the middle
of the mining area. All these three rivers originate on the upper
catchments area (hilly areas) on the North of the mining area.

As per condition no. 8 of Stage-ll and condition no. 7 of Stage-l a
green belt of 50m should be maintained along the sides of Pakwa Nallah

(East periphery of the mine) and Dumuhani nallah (situated in the middle

of the mining area) but no mention has been made of Khorra nallah which~7 A7 :

is on the Western boundary of the mine. On inspection it was found I‘hbtﬁl-; LKA A&
50 m green belt could be developed Khorra nallah which is an impo&q_:jf :

rivulet providing water security to people living downstream. Likewise inl 7

the Eastern extremity of mining area a 50 m green belt can be developed

along the riverside. However, Dumuhani Nallah which is running in the

midst of the mining area which is also quarry area has been found to be

diverted by the user agency and again reconnected to the same rivulet

downstream. But as per the condition a green belt has to be developed

along the sides of Dumuhani nallah. And when the issue was raised the

user agency they have expressed the difficulty and inability to do

plantation as the river is passing through the middle of the mining area

that is creating hindrance for mining and allied activities and hence it was

diverted and reconnected to the same nallah. And that in future the entire

Dumuhani Nallah would be diverted along the northern boundary of the

mine and would be connected to Pakwa Nallah on Eastern boundaries as

stipulated in the Environment Clearance and CWPRS study

recommendations.
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Hence, keeping in view the longterm impacts of mining on water
quality and security to the downstream users and the land use plan of the
mines, it is important that a 50 m green belt be developed along the sides
of Khorra Nallah and Pakwa Nallan and at least 25 m green belt along the

Dumuhani Nallah after diversion, and this amendment would be feasible.”

The said Letter dated 29.06.2020 is annexed hereto and marked as

Annexure A9.

m. That thereafter vide letter no. 893 dated 22.10.2020 issued by the
Principal Chief Conservator of Forest-cum-Executive Director,
Wasteland Development Board, Jharkhand, Ranchi information
regarding the violation done by NTPC was provided to the Department

of Forest, Environment & Climate Change, Government of Jharkhand.

The said Letter dated 22.10.2020 is annexed hereto and markea as

Annexure A10. \

L]
\ ™

n. That in response vide letter contained in memo no. 460 daféﬂ
10.02.2021 the Officer on Special Duty, Department of Forest,
Environment & Climate Change, Government of Jharkhand called for a
report from the Principal Chief Conservator of Forest-cum-Executive
Director, Wasteland Development Board, Jharkhand, Ranchi on the
following points:

i. What is the proposed action against the violation and who will

take such action?
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ii. Information be called from the user agency as to whether the
jungle-jhariland involved in the project has been released by the
Department of Revenue, Registration & Land Reforms,

Government of Jharkhand, Ranchi or not?

The said Letter dated 10.02.2021 is annexed hereto and marked

as Annexure All.

0. That pursuant to the aforesaid letter, a report was submitted by the

Divisional Forest Officer, Hazaribagh West Forest Division, Hazaribagh

vide letter no. 1855 dated 03.06.2022 in which in response to the first. " TAR N

\i

question he made following recommendation: fa [ mOLKA A o\

i. Recovery of 5 times Penal NPV for doing illegal mining over 37.20ha
of forest land. Ll
ii. Imposition of condition to do Penal Compensatory Afforestation over

the area which is 5 times the area of 37.20 ha over which illegal mining

was done by the user agency.

As far as the question of release of jungle-jhari land by the Department of
Revenue, Registration and Land Reforms is concerned, information was
sought from the user agency upon which the Executive Director of the

user agency vide letter dated 30.07.2021 provided following information:

“It is bring to notice of your kind office that the lease have been granted

on all GHlJ and GM lands (including nalas flowing across the coal Mining
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Block) by the Government of Jharkhand vide its Gazzette notification

dated 21.02.2013, 20.05.2013, 19.07.2013 & 21.12.2017 etc.”

The said Letter dated 03.06.2022 is annexed hereto and marked as

Annexure Al12.

p. That meanwhile NTPC vide letter dated 18.01.2022 again represented
before the Government of India seeking amendment of condition no. 8

of Stage-ll clearance and condition no. 7 of Stage-I clearance.

The said Letter dated 18.01.2022 is annexed hereto and marked as. A7 o

Annexure Al3.

g. That thereafter vide letter dated 23.02.2022 the Government of Inéi_é--'%'-"
issued a show-cause to the Government of Jharkhand seeking
justification for non-submission of the comments of the state, as

requested vide letter dated 29.01.2019.

The said Letter dated 29.01.2019 is annexed hereto and marked as

Annexure Al4.

r. Thatin response to the aforesaid show-cause a report was prepared by
the Divisional Forest Officer, Hazaribagh West Forest Division
Hazaribagh and was forwarded to the Government of Jharkhand
through proper channel vide letter contained in memo no. 2011 dated
14.06.2022. In the report recommendation for amendment of
condition no. 8 of Stage-I clearance was made i.e. in place of Dumuhani

Nallah, Khorra Nallah can be included with following conditions:
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i. Recovery of 5 times Penal NPV for doing illegal mining over 37.20 ha

of forest land.

ii. Imposition of condition to do Penal Compensatory Afforestation over
the area which is 5 times the area of 37.20 ha over which illegal mining :

was done bv the user dagency. .
s
{l "

The said Letter dated 14.06.2022 is annexed hereto and marked a
Annexure A15. \ 34 o

s. That based on the aforesaid recommendation the Government of
Jharkhand vide letter dated 08.07.2022 made a request to the

Government of India for amendment of condition.

The said Letter dated 08.07.2022 is annexed hereto and marked as

Annexure Al6.

t. That request of the Government of lJharkhand was taken-up for
consideration by the Advisory Committee of Government of India in its
meeting held on 25.04.2023. Based upon the recommendation of the
Advisory Committee which was approved by the competent authority
in the Ministry the condition no. 8 of Stage-Il clearance was modified

as follows:

“The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their

watershed status as per the Survey of India toposheet no. 73 E/I. A
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greenbelt of 100 meters on either side of both Khorra Nala and Pakwa

Nalla shall be maintained.”

u. The Government of India vide letter dated 25" May, 2023 informed the
Government of Jharkhand about the aforesaid modification and further
directed that Government of Jharkhand that since in total disregard to
the conditions of approval, the user agency has mined out the area and
changed the course of the Dumuhani Nala which was actually required

to be protected and maintained as green belt, thus, it has been decided

that the penalty shall be imposed over the user agency for violation . ;|

committed over the forest area (1026.438 ha) without approval @qﬁﬁl

to five times the normal NPV plus simple interest of 12% from thgfd'a'te -

-

of actual violation committed till the deposition of penalty. =

-

The said Letter dated 25.05.2023 is annexed hereto and marked as

Annexure Al7.

v. That accordingly vide letter contained in memo no. 3291 dated
14.06.2023 issued by the Divisional Forest Officer, Hazaribagh West
Forest Division, Hazaribagh the user agency NTPC was directed to
deposit Rs 857,52,85,944.32/- (Rupees Eight Hundred Fifty Seven Crore
Fifty Two Lakhs Eighty Five Thousand Nine Hundred Forty Four and
Thrity Two Paise).

The said Letter dated 14.06.2023 is annexed hereto and marked as

Annexure A18.

N -
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w. That NTPC challenged the aforesaid orders imposing penalty before this
Hon’ble Tribunal in Appeal No. 20/2023/€EZ and this Hon’ble Tribunal
vide order dated 01.08.2023 was pleased to issue notice upon the
respondents and direct the respondents to their respective file
counter-affidavits. Meanwhile this Hon’ble Tribunal was also pleased

to stay the operation of the aforementioned penalty orders.

The said order dated 01.08.2023 is annexed hereto and marked as

Annexure A19.

x. That as far as Triveni Sainik Mining Company is concerned, it is the Mine
Developer and Operator (MDO) of NTPC for the Pakribarwadih Project.
The entire mining activity on behalf of NTPC in the Pakribarwadih

Project is carried out by Triveni Sainik Mining Company. 2

y. That since NTPC is the leaseholder and all the activities carried out by
Triveni Sainik Mining Company is upon the directions of NTPC, as such’

necessary action in accordance with law has been taken against NTPC.

z. That from the aforesaid facts and circumstances it is apparent that the
answering respondents are taking appropriate legal action against

NTPC for the illegal acts committed by it.

6. That the Divisional Forest Officer, Hazaribagh, Jharkhand, respondent no.
3 herein, are obliged to and will comply with all the directions which the

Hon’ble Tribunal may be pleased to give to the said Respondent.
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7. | state that the statements contained in paragraph Nos. 4 tc 3 are true
to my knowledge, the statements contained in paragraph Nos.41e By
are true to my information derived from the official records of the case,
which | verily believe to be true and the rest is/are my respectful

submissions before this Hon’ble Tribunal.

Buoea N fuwiar

—r
|
AN
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VERIFICATION

I, Shaba Alam Ansari, son of Muhamad Shamim, aged about 40 years, by Religion
- Islam, by Occupation - Service under the State Government of Jharkhand in the
office of Divisional Forest Officer, Hazaribagh, Jharkhand residing at Opposite to
Eidgah, New Azad Nagar, Bhuli, Dhanbad, Jharkhand, and presently campaigning
at 8/1, Kiran Shankar Roy Road, Kolkata — 700001, West Bengal, and that | am

dealing with the connected records of the case in possession of the ofﬁ%: ﬁf\};\

Divisional Forest Officer, Hazaribagh, Jharkhand. rr',-‘ / ;

; <:
Date: f:i o —//

Place:

Identified by me:

Advocate

v.T.L(s) Signatures{s) offtha

Executanl/s a%.; by g |denlification
m&\n s-m@; . NOTARY
QURT

7~ Advocate, HIGH COURT, XOLKATA
Regd. No.-13823/2018, Gowl. of india

ADVOCATE, HIGHICCURT CALCUTTA
8, Old Pom t}f‘ o8 et (Gr amd Flagr)
Opp. F-Gals High Court)
Mob.-88105 "BG"

8883135000

16007 999
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ANNEXURE — Al MINER- A
it | - : ' ANNEXURE-1
| L 1 . .
* ti0.13016729/2003-CA 1
: t .+ Government of India
X ' ‘inistry of Cosl end Miney
L L Department of Cotl
| 3 Sy e
o) sw et ’ : . New Delbi, the 11.10.2004 -.
E s JlT; v i
. The Chairman & Mansging Directe-, 5 — i
| National Thermal Power Cerporati ,a Led., o _-vll- A :T }: . |
'z NTPC Bhawan, Scape Comple, a1 \ :
| 7 [nstitutional Area, Lodhi Rozd, . V. oy N, \:
;: Ecw &!hil . (l, .‘ : \
I.Subjc:t «« Allotment of Paksi B vadih Cual hln!::k: in [2vour of I":'alim.-__l Thernal '.’P*c[_ RES! -
i ., Corporatloa Lid. 1o~ =#ake coal mining for n:l;uw: use of coal in theippower
plans. : y I N\

semmn ey

ar S
gt I | .
| | am directed to teler to yourliter No. 01/CMCWAMOC/067-623 dated 9.2.2004 gn the
subject mentioned above and hireby convey the ‘in priaciple’ fbhmu of the Government of India
1o the working of Pakel Barwadin cosl block by the Matiossl Thermal Power Corporation
Linited within the provisicn of Cenual Government Company dispensation under Section
© 3(3)a) (1) of the Coal Mines (N. ‘anslisatio:) Act, 1573 m‘l:ljtcl;'m the fallowing conditions -

{
i) Coal mining shali be carricd on by NTPC er 2 separate company to be ereated
with NTPC's participation provided such sepirate company is 3 Central Government
company with cosl mining &y 3a object in ‘15 Memoraadum of Association This
condition i3 nccessitaicd under S, J(2){a)(i) of the Cfal Mines (MNasionzlisation) Act,
lﬂ];vhich sllovws coal mining to 2 Central Goverament Campany

i) Coal linkages from CIL/SCCL. would Aot be disturbed in any way with !
coal rined (rom Pakri Barwadih block, © NTPC shall continue to hosor ns A i
{ commitment lowards long term linkage (rom these pationalized cosl companies 10
' their thermal power siuons through FSAs.. i

iii) All coal mined frc-a the bledk, including 3ny midd)ings ue rejects eic, if washing is
resorted (0, shall be used in NTPC power pats.  No coal will be disposed off in any
atfier manner, whatsoever without prior pemmission, ir‘j. writing, f the Depaniment of
Coal. : i
iv) NTPC would plin for both Open cast and: ur.dergi‘uund mining in Pakri Baewadih
coal block 350 23 10 exvect the rex ‘rves below 300 mcl.eh as well ara lajer care

|

v) NTPC will do coal mining in accordance with the pruvisions of the Coal Mines
(Mationalisation) Ace 1973, the MMER Act, 1957, theiConirace Labour Regulatica &
Abelition) Act. 1970 2nd in compliance with atl other minersl, eaviroamentl snd
labour laws and regulitions goveming the Indian Coal Induziry,

e | -

' |

(¥ Scanned with OKEN Scanner



vi). .The mining
Gavemment company

vil) Violation of any
scparate Government
rBarwadih coal block wi

viii) NTPC may
payment of necessary e
per the pravisions of the

dewill be executed in the name of the NTPC or

tploratio i cast and obtain 4 miniag leas

] :f'-

such
mr“""“‘\

"

may bz formed with equity participatinn hv
[ the condijtions imposed above on the

Jany . in minlng end disposing o
| render the mis.ing lease lizble for cance

the geologica

-4
A

gfn

the CMPDIL to obt

MM (D&R) Act, 195

Yours fsich fully,

' ( 5. K.Kakkar)
Under Sceretary

e e T T T —

= |

(¥ Scanned with OKEN Scanner
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ANNEXURE - AL AMPEY- A2
|
- No. 13016/28/2003-CA-| '
Y Qovernmar)l of India - '
; Minlstry pr Coal
’ Mew Delhs, the 24 August, 2006,
. . g .
N E o ' = !
_ Managing Diretlor,
M ml’m Corporatian Limited,
b , SCOPE Gamplex, Lodhl Road, {
3 . Subjest: Approval of Mining Ph:n l.n tespect of Pakri-Barwadih coal affaing block
| {June, 2006) n:_l"!‘l"l’l’c Limilted,
X :
r,_. " : ) o &
N ) The Mining Company shall schieve |the LS Mty produetion tevel Trom the
"‘": apencast operation by 17% year. o
=1 ) ~. s regards part of couf block tat ks ds0 been alloied 10 ONGC for Coal Bed
{ htahmnmumlhcemﬂﬂmhiddmminhﬂhhmmlmushnbenmy
5.1 complied with.
i)  The spproval of the mining plea s Without udice 1o the requirernent of
- spprovals  frem  competentpresenbed mﬁify under  the utw;:n
= * rulesfregulations ere,
L 2 Two copies of the mlning p &;Iyaituuihrﬂumpmltﬂhm-in
L e relurned herewith with the request that a ofdwapprmmimplmwh
submitied (o the concemed State Oovernment ] Becessary action und also's pho
) ¢, of the approved mining plan may be seot o U Coal Conirolier for monitoring of the I
o block r
)J.; . Yours fsithfully,
¢ | bﬂ,y/ Tve '&&?—-*' i
i (V.
| Llndl:rSwtetary ta
L | Encls. A above n./ ¢ P R Kiom. o
- ! = ' i
% | P et
! " cod‘;“::m“l
| aOf
-3 _I !
I ]
‘ i

.-il

(¥ Scanned with OKEN Scanner
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Ta,

BY SPEED POST
/

No.13016/29/2003-CA-I (Part)
Government of India
Ministry of Coal
Shastri Bhawan, New Delhi,
Dated : the 7|1.. March, 2016

The Chairman-cum-Managing Director,
M/s. National Thermal Power Corporation,
NTPC Bhawan, SCOPE Complex,

7, Institutional Area, Lodhi Road,

New Delhi-110003.

Subject : Approval of Revised Mining Plan and Mine Closure Plan (1=

Sir,

Revision) [January 2016] for Pakri Barwadih coal block, Distt.
North Karanpura Coalfields, District : Hazaribagh, Jharkhand of
M/s. National Thermal Power Corporation (NTPC).

I am directed to refer to NTPC's letter Nos.CC:CM: ENGG: 7010: MP: 82

dated 03.04.2015 and CC:CM: ENGG: 7010: MP: 89 dated 16.09.2015 regarding
submission of Revised Mining Plan and Mine Closure Plan (1* Revision] for Pakn
Barwadih coal block and to say that the same was considered by the Standing
Committee in its meeting held on 17.02.2016 and the approval of the Central
Government thereon is hereby conveyed under Section 5(2)(b) of the Mines &
Minerals (Development & Regulation) Act, 1957 subject to the following conditions:-

i)

ii)

iit)

iv)

v)

vi)

The mining company shall take all necessary precautions regarding safety of
mine workings and persons deployed therein;

Mining Lease of this block shall not encroach into any other adjacent block;

Mining company shall get the external dump area beyond the incrop of seam
explored before dumping of OB in this ares;

The cost of abandonment for carrying out the closure activities envisaged in
the Mine closure plan is indicative; the actual cost for carrying out the
activities at the time of final closure may be higher. The actual cost of
abandonment will have to be borne by the project proponent for carrying out
the closure activities;

Mining company shall get the balance area explored in detail by getting the
additional drilling done either by CMPDIL or under the supervision of
CMPDIL within 4 years of the approval of mining plan and till than no
overburden shall be dumped over the area;

Mining company shall submit mining plan for underground mining for
liquidation of beyond 300 m coal reserve of the block;

—-\2 -
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viij The approval of mining plan is without prejudice to the requirement of
approvals from competent/prescribed authority under the relevant
rules/regulations, etc.

v) This approval may be revoked if a legal cause of action is brought against the
allocatee in the light of legal proceedings including judgment of court or
result of lawful investigation by the authority empowered in this behall.

2. Two copies of the approved Revised Mining Plan and Mine Closure Plan (1™
Revision) [January 2016] for Pakri Barwadih coal block duly signed by the
Competent Authority are returned herewith with the request that a copy of the
same may be submitted to the State Government concerned for necessary action
and also a photocopy of the approved said plan be sent to the Coal Controller for
monitoring the block.

Yours faithfully,

Encl : As above
[ RISHAN RYNTA' G
- Under Secretary to the Government of India
Tel : 23073936
f L0 =

1. The Coal Controller, Office of Coal Controller, 1, Council House Street,
Kolkata.

2, The Under Secretary, CPAM Section, Ministry of Coal for information and
record.

-~



e L Barwadih Opancast Coal mine Project of 15 million tonnes per annum-(MTPA) rated
e sl e qmuhmwm-mm-mmmmamwn ; = 3

B ST i0deis roads and ‘seasonal nala. Tn addition, an area of 68.58 ha is being acquired outside the ML

?

.
-
Rk

St T Mining wil %%%;me%mi— -
st =" ——and-blasting- Rated of the mine Is 15 (MTPA)XMineral transportation of coal from. the ; i

_'20..-

‘% ANNEXURE - AS giey- A%,
v , -
[ | '
Na.J-11015/692/2007-1A.1(M)
. Government of India . : 0
Ministry of Enviranment & Forests ) :
. - Paryavaran Bhawan, 1
C.G.0.Complex,
New Delhl -110510.
. ‘ |
o Dated: 19° May 2009 i
Shii A.B.Haldar
Additional General Manager (CM),
M/s Natlonal Thermal Power Corporation Ld,,
Engineering Office Complex, ,
A-8A, Sector 24, NOIDA - 201301

Sub:  Pakrl Barwadih Coal Mine Profect (15 MTPA) of M/s Wational Thermal Power
Corparation Ltd, (NTPC) Ltd. located In villages.Barkagaon, Itij, Chiruadih, Urub,
Chepa, Kalan, .Nagri, Jugra, Sinduarl, Churchu, Carahara, Sonbarsa, Pakrl-
Barwadlh, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Kerl, Dadikalan, Tehsll ~ _ _— —_
. Barkagaon, Distrlct Hazaribagh, Jharkand - environmental cloarance -reg. ( A e ,1,‘1 N

- This has reference to letter No. CC/CM&CW/MOEF/O1 dated 27.06.2007 along with
application for environmental clearance and subsequent letters dated 16.08.2007, 14.03.2008, and
-17.03,2009 on the above-mentioned subject. The Ministry of Environment & Forests has considered, ' -
your application. It has been noted that the project Is for opening a new coal mine = Pakrl- " <

[ "] -
e, —
/ \

r— o

B &

. v . and comprises of opencast operations anly and would be restricted to the ¢ lease area of
: .:3319.42 ha, Of this'area,643.9 ha is forestlsnd, 1950.51 ha Is agricultural land, 159.64 ha Is
oarren and wasteland, ha_ls grazing Jand, 10122 ha Is human settiements and 29,15 ha z 3

7 s ata distance of 2 km from the ML for township comprising 150 are o National
. pik il Sancary Bosphers Resees fand n . 10-km, DuiSaindBaiagies Resot
SR - [ WRhin the core ane and In the buffer zone. Foresiry clearance has bee applied

' fdr, There are endangered fauna such as Sioth Bear reported In the study area, ant has not

Mfmﬂﬁ-:ﬁmmrmmnmmmkma protected
manument. Ghagri nadl south of the ML at a distance of 1.5 km from west to east. Hahra nadi

Tlows at 3 distance of 1.5km south of ML from SW to narthern direction, It Is proposed to modify the
Immmwmwmmmmwwmamm .
Of the total mining Jease area, 25 ha Is for topsoll dump, 632 ha Is for external OB dump, 1785 ha is i
quarry area, 31 ha Is for roads, 18 ha Is for infrastructure and 797 ha Is undisturbed area, The ° !
mmd::vmmnhmum.mruhmmmasmmmm = i
3 and Lakura on the eastern side of the Block. Detailed R&R has been prepared for Phase-1 :
J§tons ages and InvoMing a total 2221 PAPs ~ Chinydih (10), ftiz (125), Nagadi (125),
Arhara (202), Pakr-Barwadih (634), Dadikalan (665), Chepakalan (460). An area outside the mining ‘
area where Infrastructure will be located also involves an RER of a total 1068 land oustees which
would also be completed In Phase-1. The balance 10 villages - Sinduarl, Sonbarsa, Churchu, Jugra,
Chepakhurd, Kerl, Langatu, Deorlakhurd, Urub, Barkagaon are to be taken up for R&R in subsequent
phasas and are under survey, ; \ ;

: to CHP woulld be. by cs and by rail link to the finked TPP. Railway siding would
{m.w.m.mmwwm the mine would be 300m below
ground level (bgl). Water table.In the study area during pre-monsoon Is in a range of 4.24m —14.64
m and In a range of 1,52- 8.59m during post-mansoon.. Peak water requirement is 4576 m3/d of

—> Ed(rmEcw) - fox o WM '

F(:;f,,'s/‘.'( = =

Pase ! ol
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. | : of the
A/ which 526 m3/d Is for domestic consumption to be met from ground .”’“}“”m’:}y&h;l vigter.
remalning 4050 m3/d, 3100 m3/d would be from mine pit water and 650 ,,,_:,:1_} ':‘-.vm 1236.14m3

An estimated 2018 Mm3.of O ill.be gonerate ovey the I of mine (39 Yeors) SCPRL )

would be from western quarry, (flrs25,years) and B60 Mm3 would be from 825
39" year), Of the 1238 Mm3 of 0D, (o, e vigsten cueiry, 595 Mm3 of, b yiould be.

397 . | C
axdémally in two external OB dumps (A and 8) and 643 Mm3 would be stored In extema! dump =

3K Hiight of the 3 dumps would be 90m, The entire OB of 860 Mm3 from easter quarTy
be 3bcxfilled over an area of 665 ha and réclalmed Into grazing land (223 :lﬂ}dwﬂ;';ﬁ:‘lw:;:
(442 ha) at the psot mining stage, Ultimate working depth is 300m. Life

~ capacity of 15 MTPA Is 39 years. PubIc Tiaaring was iield on 16,04,2007. Mining Pian has been
approved for 15 MTPA on 25.08,2006. Capltal cost of the project is Rs, 4500 crores.,

2. The Ministry of Environment & Forests hereby accords enviranmental clearance. for the

above-mentioned Pakrl Barwadih Coal mine Project of M/s NTPC Limited of a production

capacity of 15 MTPA in a total lense area of 3319,42 ha ynder the provisions of Section 12 of

the Envircnmental Tmpact Assessment Notification, 2006, and subsequent. amendments thereto and
:%MQ.EF.QEWE.%WEE subject to the compliance of the terms and conditions mentioned

TR - - - W

T A Spedfic Conditlons
{ . () ~ The environmental clearance Is restrcted to Phase-1 of 39 mrsofapma;tuwat-ims
./ involving 3319.42 ha of ML area only for which exploration has been completed.

| 00 . o misk cnonaions sl bs widestabei I the Rxesting wahinha ML s cleaance s
; been obtained under the provisions of FC Act, 1960. .

i) The menolith mmwuﬂnmmmmﬁlﬁhdlmwmwwmm

o

and a minlmum 500m distance along with thick green belt would be maintained between .-~ ¢

- the eastern quarry and the monolith.- A road would be created upto the monclith 3 park
created around [t so that the monolith could be visited.

e B L P S R et e ]
. . .

.+ % least3ma
shall be stabilised with plantation. The CWPRS would be engaged for the design and
* study of realignment of the drains/nalas flowing across the-ML and creation of embankment,
and also obtain approval of the State Government for diversion of the nalas

(v) Topsoll should be stacked properly with proper slope at earmarked site(s) and should not be
¥ . kept active-and shall be used for reclamation and development of green belt.

' % the overall OD dump helght. Slope stabillty tests may.be
N stﬂﬂwbek;aﬂdmduiu gam of backnling depending on the type of "cost effective
/ ',ten:hnoingv avallable at that stage shall be re-exa mined. The ultimate slope of the dump

: € inue
shall not exceed 263" Monitoring and management of recaied %mﬁﬁ% aan_l,qme

' - il thé vegetation b sell-sustaining, Compllance 5tatus should be submite
o o Lnﬁ%@"%rﬁ%m :gorat ofic ocaid af hibaneshwar o, yar
= < m::: ey - L s AL e i i

" F. 1/ s
* - (W)  Catch drains and sliitation ponds of appropriate
# sediment floiws from soil, OB and mineral dumps.

e S —

size should be constructed to. arrest st and
The water so collected should be utilised

™) .Hrlhglsﬁaﬂ.hﬂﬁrﬂadwté:permm?}élliﬂwmm;ﬂﬂahsﬂmmmg'
lease. - Embankment to be constructéd shiall be baded on peak flow data afid shall be at
bove the HFL. The siope of the embaikment shall at least 2:1 s the ML

i‘.

]
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. ian. The rallway siding shail be proviead v

e stiea o
mmmﬂmmdlmémmsmwmum
‘ﬁm s "mm should ba based on [h rainfak At

W Tt oML 0 YU i oo a0 o e
Aransponiation. from .CHP. 10, Raltway, HEI0g ﬁmwm Spstem. .

()  Orlis should be wet cperated only.

Controfied shoul datonators. The miGgatye
d be practicad with use of dalay X s
o nmmr:amurmmmaummdmmmmwmmmm

implemented.
m
g g e e e v
m s for the project shall be u: cycied wiater G mine CIsENIGE It
%ﬁﬂﬁéﬂmw Raivesiing pits within the CHL.

L3 - — i
Ragﬁrmﬂmwd mﬂwmmmmmwmwm

IM mﬁdﬂmaﬂgwwmdmmmmwﬁh}m

i Mummmaw_]qum(Hw].mWme

~(Noveriter) and § nter (January) seasons and for quality in May. Data thus coflected shoule

b SubmitiE o the Minlsty B ERVIGHRAL & Forests and 10 Uie Central Poiten Con
. Board querterly wilhin, one montir-of “mianitoring. Ralnwater structures shall be erected

"7 the core and bulfer zone, In case moritoring Indicates 3 decline In water tadle.
) The project suhorties Mwm‘!gjﬁ-mmﬁﬁﬁ'- Wiage(s) I case e/
. o g ﬂ L

village wells 6o dry due to dewatering

treatment plant of adequate capadity shall be Installed in the colony. ETP shoukd
of ais0 be pro ""'rﬂ workshop and_CHP wastewater. Treated wastewater meetng .

l.: w » -
prescribed norms only shell be recydid for mining operations to the extent pessibie and
puummudlmmedmmummlwﬂmwmmihmumm
standards.

{xvi) The tolal area that shall be brought under afferestation at the time of mine closure shall ot

* be less than 1199 ha which Includes reclaimed topsoll soll dump area (25 ha), external 08

3 dump (632 Fa), backfilied area (524 ha), along ML boundary, embankment and uadisturbed
ares, glong roads and Infrastructure, green belt (18 ha), and in township outside the lease
by planting native species in consultation with the local DFO/Agriculture Department. The
density of the trees should be around 2500, plants. er ha,

(x4} A Progressivé Mine Closure Plan shall be implemented by reclamation of 524 ha, of the total
quarry area of 1785 ha, which shall be backfiled and afforested by planting native plant
spedies in consultation with the local DFO/Agriculture. Department. The density of the rees

be around 2500 plants per ha. Of the total reclaimed backfilled area, 223 ha shadl be
grazing land and 442 ha shall be agricultural land for ulilisation of the villsgars.

Of the balance 1261 ha of quarry area, an area of 596 ha of decolaed area/void
being converted into a waler reservoir shall be gently stoped and the the upper benches of

L I R ]
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the reservolr shall be terracad and stabillsad vith plantation and tha remalning 665 ha fs g,
PUblic usa for Phace-2 of tha projed!,

e V09,00 rogular perkdic up of Unelr wiorkats 0% o I 1otk
ek 3. front workforce engaged in nclilwmi:"m 19 .oparations shall be subijected to hagith .
SO “E-’“" eccupational diseases and hearlng Impalrment, If any, thraugh an agancy such |
o :;N'!ELG;hsmm within & fieriou of oaa year and the results reported to this Minkstry

" | 0 A detaied R&R Pian for the life of the project comprlsing land losers, homestead losers ang
= Z A l land and homestead losers, Including tribals to bu’fnﬂliated from thiz project area shall be
e Srepared and Implemented In  stipulated tine-framé, Phasa-1 of the R&R comprising of -
o 2221 PAPs shall be Implemented within one year. The compensation shall b not less than

Ihatspeﬁneamhennihnmmwn. Provision sholl also be made In the R&R Plan to
« {3k care of the land less labourers and the tiss. The total.expenditure o0 RER shiall it
E..%?;_HM.R&&M% wehich Includes land acqulston. (Rs. 30 crores) and RaR (350 |
. Jgores). Alkerna and skill develdpient’ programmes and schémes shall be -
e rﬁpbnmmdnqaqormwcsn. : ',

= ,‘.:_ :;.- ) ) ’ () The project authorities shall carry out a pre-mining soclo-economic
= FES o s o a0 i 0 s cotome s o sty e

- In thelr R th .
o i O R&R and CSR st n:purt Annual Report, the socio-econamic

(‘ vt T o) mmmwuﬁmmwmmm@wmamnms«m

) : . lmps,basmansamlul.-.trrmgay[ma_smiearl:sum:purmemmasﬂhr.ﬂerm,

S g:nﬂ!e_sta_ltnnl‘nn'ojnctl;ﬂendMnﬂ;ﬁﬂemhewepmedmlnﬁmffaaw

particular season which Consistent mmm,mmmmumm
MEEFEMRSWOM&MML ' . ' '

" fod), Aﬁmm,ammamwmmatwpmﬁnﬁﬂmﬁumwedm_m

== S i

L0 4 .oy

T T

RSN TR (G '_Geﬁéral.l:éndlﬂons

Four ambient air quality stations shall be established In the core zone as wellas =/ RaF
Ini :rre'bnﬂﬁ"&:anehl-]%ﬁnlﬁm SPM, RPM, 502, NOx and heavy metals such as Hg, Pb,
Cr, As, elc, laaﬂmarﬂuﬂptmﬂuﬂbedaddedbasedmﬂwmemmmn.

topographical features and environmentally and ecologically sensitive targets In consultation

with the State Pollution Control Board. 5

Fugitive dust emissions (SPM and RSPM and heavy metals such as Hg, Pb, Cr., As, &te) from
all the sources shall be controlled reguiarly monitored and data recorded properly. Water
mmmmmmmwmdmmmmmmj
points shall be provided and properly maintained,
. v}, Data on amblent air quality (SPM, RSPM, S02, NOx and heavy metals such as Hg, Pb, Cr,

. As, etc)) shall be regularly submitted.to the-Ministry Inclutiliy Ifs Reglonal Office at Bhopal

oo oo o 20 to the"State Poliutlon Control Board and the Central Pollution Control Board once In six
e " months, _

L -'I'L' L

I
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(V)  Adequite mensres shall ba takmn for oretrol of naite Sevelt belon A5 ABA in Ihe sk

ervironment. Warkirs #ngaged in biaving st eileg ogevshiedd, aderalion of IENAM, o
shall b rovided with an filage/mtfe

o (vl Industeinl wastewster (workshop and waslewslor from thae e} shal s peeggasedy ériberted,

Tresled 5o & 1o conform 10 the staminmiy prasoited weder GSA A1) (£) dated 17" May

1993 and 31" Docomber 1993 or as aiended liom 1ima 1o lime befee drchargs OF a6d
‘groase tnp whall be inslaling betore discharge of workshig affumnts.

i) VehiGutar enlssions shall be kept under control snd reguiany manitared.

() Environmental taboratory shall be exlablished with adequate number and type of patbation
monitoring and analysls equipment In consiltation with the State Poftution Control Baard,

()  Pomonnel working 1n dusly areas shall wear prolective respliatory devicns and they shall
also be provided with adaquate tralning and information on safety and haalth apacts.
Dccupational heajth survelliance programme of the

§ shall be undertikon
perlodically to observe any contraclions due to exposute Lo dust and to take correctiv
measites, If necded,

\m) A separate ervironmental cell with sultable qualified personnel shall be sat v
under the control of 3 Senlor Executive, who will report directly to the Head of the
company. :

()  The funds earmarked for enviconmental protection measures shall be kept In saparate
_domount and shall not be diverted for other purpose. Yearwdse expenditure shol
reported Lo this Ministry and its Reglonal Office at Bhopal.

4

(dil) The Regional Office of this Ministry located al Bhopal shall monitar compliance of the
‘e Reglonal Office by furnishing the requisite data/ inf

orination/monitoring reports.
{xv) . A capy of the will be marked to concernet Pz
0 has been recelved while processing the

n-' 'IL'- . ] .
()  State Pollution Control Boatd shall display a copy ‘of the clearance letter at the

i

= ¥
S
.

=

(ovi) mw-mmmammmmwmm
.-_mwmmummlumm\mnmhwdmm
concerned within seven days of the dearance letter informing that the project has been
“Btcorded environmental dearance and a copy of the clearance letter Is available with the
mmmm&wmmumammummwd
Environment B Farests at hitp; Thz compllance status shall also be uploaded
¢ whmmmuwmmmm_@mummnﬁm
S ,puwmhmmmmmm_m_mm.mmmnm

entrance of the project premises and mines office and In corporate office, '

3. The Ministy or any other :
I L any competent authorty may stipulate any Auther condition for

4 Fallure to comply with 2ny of the conditions mentiened above In withdr,
__qyuﬁﬂammhmmﬂﬁ'mmlmﬁ]m:m e
5. The above condiions wil be enforced infer-al, under Uhe provisons of the Water (Pevention
. &munfhll.ﬂnn}m,mﬂ,hw{?rmmrcmmdd uw].lw:.v..lr'1.'.’m the
Envionment (Prbiection) Act, 1966 and the Public Lizbity. Insurance Act, 1951 long with thels
WWM&Mwmﬂthwmwhmmmlmmnﬁwm

= al #
EE—

arked to concernied Panchayal/ local NGO, I any, from whiom any . |

full cooperation to the officals) of P i

Office, Disrct Industry Cantr and Collectors Offce/Tehlidar's Office for 30 days, ~+ - )

e :'L_f,.-".

o
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mmmmmulmmmawmummﬂmn

mmmummhmmmoﬂm /

. T.Chandini)
G Director

Copy to:

1. Secretary, Ministry of Coal, New Delhy,

2. Seuﬂuy.ﬂqmrhnmtotEMwm&F M,

3l orests, Government of Jharkand, Secretariat, Ranch,
Oiﬂ‘-"ﬂmmwlm Forests, wlm (E2), Ministry of Enviranment & Forests, A-31,

4. Chairman, Jharkand State i

5
e M

§
;
:
g

4+
)
—

.-__.
g
o
el

e

—— e

& Scanned with OKEN Scanner



— ANNEXORE A4 - pHrmer AH

I-J*
F¥. No. 8-56/2009 - FC
Government of India
Ministry of Environment & Forests
Division
&= : Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110510
Dated: 11* May, 2010
To
Ihe Principal Secretary (Foresis),
Government of Jharkhand,

Ranchi.

Sub: Diversion of 1026.438 ha of forest land for coeal mining from Pakriynr?vady.
Project in favour of M/s, NTPC in Hazaribagh West Forest Division 1o
Hazaribagh district of Jharkhand.

ir
o I am directed 1o refer w the State Government’s letter no. SNmBhuqn—
752000/2458/VP dated 06.08.2009 on the subject mentioned above xekmg prior
approval of the Central Government under section-2 of the Forest (Conservation) f'Lcl,
1980, and to say that the proposal has been examined by the Forest Advisory Commiltee
constituted by the Central Government under section-3 of the said Act.

After careful examination of the proposel of the State Government, the Central
Government hereby conveys the recommendations of the Forest Advisory Committee for
diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih Project in
favour of M/s NTPC. in Hazaribagh West Forest Division in Hazaribagh district of
Tharkhand subject to fulfillment of the following conditions:

I. (i) The Compensatory Afforestation (CA) will be raised and maintained over
double the degraded forest land ie. 1026.438 x 2= 2053 ha at the cost of
User Agency. 3

(i) ‘Ihe User Agency will submit the details of arca identified for Compensatory
Affarestation on SOT toposheet of 1:30,000 scale.

(iii) The User Apency shall transfer the cost (incorporating the current wage
structure) of raising and maintaining Compensatory Afforcstation to the
Adhoc CAMPA through State Forest Department.

2. The State Government shall charge the Net Present Value of the forest area

diverted under this proposal from the User Agency as per the Judgement of the |

g??é; ﬁumme Court of India dated 28.03.2008 & 09.05.2008 in IA No. 566 in
0. 202/1995 and as per the guidelines issued by this Ministry vide lext
No. 5-3/2007-FC dated 05.02.2009 in this regard. ” 4

* 3. The User Agency shall furnish an undertaking to pay the additional NPV, if so

|
|
= s 5 :
s i el — - — . ¥

=
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/ determined, as per the final decision of Hon'ble Supreme Court of Indit. N

kY
4. Altm:ﬁuﬂamhdﬁomﬁnUﬁwmmwj#%ﬂﬁ
to Ad-hoc CAMPA in account number CA 1587 of Corporation !

CGO Complex, Phase-1, Lodhi Road, New Delhi - 110 510.

5. The following activities shall be undertaken by the User Agency under
supervision of the State Forest Department at the project cost:

* (i) Proper mitigative measures to minimize soil erosion and choking of streams
shall be prepared and implemented.

*(ii) Planting of adequate drought hardy plant species and sowing of seeds 0
arrest soil erosion.

* (iii) Construction of check dams, retention/toe walls to arrest sliding down of
the excavated material along the contour.

6. The User Agency will ensure the dumping ol OB as per the plan and will submit
the duly approved phased Reclamation plan along with the compliance report.

‘7. The user agency will take vp programme for at least 50 m greenbelt along the
sides of the Pakwa nallah and Dumuhani nallah from the initial years under the
supervision of the State Forest department.

*8.  The coal evacuation will be done through high speed conveyer of 20 meter width
running at a height sufficient to allow all tall wild animals including elephunts.
The installation of such system will be undertaken under the supervision of the
CWLW of the Stale,

9. The User agency will undertake comprehensive soil conservation measures al the
project cost,

"10. The period of diversion under this approval shall be rwenty (20) years or
colerminous wilh the mining lease subject 1o possession of valid lease by User
Agency under the MMDR Act, 1957.

11. The State Govt. to review the proposed rehabilitation policy to reconsider the

R&R issues of landless people in the fight of the RAR policy of Orissa with /0> | \\

respect to landless and also compare with the drafl R&R of the Govt. of India. /| ="/
‘The revised R&R package should be submitted aleng with compliance report. i

12. The user agency will assist the Stale Government in conservation and || ' | ...
on of flora and fauna of the area in accordance with the plan prepared |
by the Chief Wildlife Warden of the State. o5

*13. The forest land shall not be used for any purpose other than that specificd in the
proposal,

(E Scanned with OKEN Scanner
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* 13.

*18.

19.

Nolabourmmpsshaﬂbcmupimidcmcfomstam

The user agency shall provide ﬁ.mlwoodpmfmblyllmwfuclmth:hhnmﬂs
working al the site to avoid mugufeilingofm

The user agency will obtain Environmental clearance and any other clearances
required forsuchpmjecthcfmlh:ﬁmlcppmval.

The user agency will obtain the clearance under the provisions of ST&OTFD
(Recognition of Forest Rights) Act, 2006 before the final approval and will
settlement

submit certificate towards the of all claims and rights over the
forest land under the Act, ainngwim!hemmplianumpuﬂ.uputhc

p
advisory dated 03.08.2009 issued by MoEF.

Any other condition that the CCF (Centrul), Regional Office, Bhubaneshwar,
may impose from time to time for protection and improvement of [lora and fauna
in the forest area, shall also be applicable.

The forest land thus diverted shall be non-transferable. Whenever the forest land
is nol required, it shall be surrendered to the State Forest Department under
inlimation to this Ministry.

Afier receipt of the compliance report on fulfillment of the conditions mentioned

gbove, the Central Government shall consider the handing over of forest land for non-
forest purposes under section-2 of the Forest (Conservation) Act, 1980.

Yours faithfully,

= =

(C.D. Singh)" |

Sr. Assistant Inspector General of Forests

Copy to:-

I. The Principal Chief Conservator of Forests, Government of Tharkhand, Ranchi.

2. The Hodal Officer (FCA), O/o the PCCF, Government of Tharkhand, Ranchi.

3. The Chief conservator of Forest (Central), Eastern Regional Office, Bhubaneshwar.
LA. User Agency for information.

S. Monitoring cell.
6. Guard File.

Sr. Assistant Inspector Generallnf Foresis
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— ARNNEXURE AS-— ANNEY -

o

F. No. 8-56/2009-pC

Government of Indjy
Minitry of Environment and Forey
(F.C. Division)
- Govaiat, Lodhi Koud,
OG0 ew Delbi- 110510,

Dated: 17* September, 2010
To
The Principsl Secretary (Forests), ‘
Government of Jharkhand, 5
Ranchi.

Sub:- Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih

ijulhhvﬂlrnfmm(:hw West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

I am directed to refer to the State Gowt, letier po. 3/VanBhumi-752009/2458/VP
MO&NMmu:mhimdbdmuﬁquidmchml
Government under the Fores! (Conservation) Act, 1980, Afer careful consideration of
the proposal by the Forest Advisory Commities constituted under section-3 of the said
Act, in-principle approval was pranted vide this Ministry’s letter of even number dated
11.05.2010 subject lo fulfillment of certain conditions. The State Govemment hus.

furnished compliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government 1o grant final approval.

hﬁ:mﬁmlmﬁmﬁmqﬂmwﬂnhﬂnfﬁm@ﬁmm
fumished by (he State Government vide letier no. dated 16.08.2010, approval of the
Centrul Government is hereby granted under section-2 of the Forest (Conservation) Act,

1980 for diversion of 1026.438 ha of forest land for coal mining, from Pakribarwadih =
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in Hazaribagh'

district of Jharkhand subject to fulfillment of the following conditions:
1. Legal status of forest land shall remain unchanged.

" 2 a Compensatory afforestation shall be raised and maintained by the State
Forest Department at the project cost.

b Fencing, protection and regeneration of the safety zone area shall be done
at the pruject cost. Besides this, afforestation on degraded forest land, lo be
selected elsewhere, measuring one 2nd a halfl times the area under safety
zone, shall also be done at the project cost.

¢ Wherever possible and technically feasible, the User Agency- shal]
as along the roads outside the lease area diverted under this approval,

= e

-

3 St
unidertake afforestation measures in the blanks within the lease area, as well

in *.*
i
- L]

AN consultation with the State Forest Department at the project cost» \‘,6-'
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A Eﬁmmmﬂhmﬁmmhuﬁhsﬂm’mh L
supervision of the State Forest Department at the projecy cost:

() Proper miigative measures o minimize' soi] crpsion and choking of
streams shall be prepared and implemented,

(i) Plasting of adequate drought hardy plant

species and sowing of seeds fo
arrest soil erosion. _- '

(i) Constrection

> ion of check dams, retention / toe walls to arest sliding down of
the excavated material along the contour, .

(iv) The areas shall be reclaimed keeping in view the intemational practice of
mhﬂiﬁngh&mwhygmﬁng!bmhiqmthm“gksdmpou
: (normally less than 28 at any given place) are muintained.

(V) The top soil management plan should be strictly adhered to.
The forest land shall not be used for any purpose otber than that specificd in the
proposal,

The User Agency shall fumnish an undertaking to pay the additional NPV, If so
) determined, as per the final decision of Hor'ble Supreme Court of Indis.

‘Ehenpmmmﬁu:huFm[Cmm:ﬁm}m,wmnmjmmﬂu
tlearance under the Environment (Protection) Act, 1986.

The user agency will make arrangement for free supply of coal to Jabourers and '. .
staffworking on the project site 50 a5 to avoid any pressure on the adjacent forest -
‘areas.

'ﬂanﬁﬂhhupmhdhﬁSﬂmWﬁﬂmgﬂu
sides of the Pakwa nallah and Dumuhani naflah from the initial years under the
supervision of the State Forest department.

The coal evacuation will be done through high speed conveyer of 20 meter width
running at a height sufficient to allow all tall wild animals incliding
The ‘install

jon of such syster will be undertaken under the supervision of the
*CWLW of the State. .

10. The State Govt. to implement the rehabilitation policy of the State with respect to
lzndless as submitted with the compliance ceport.

11. The user agency will assist the State Government in conservation and
preservation of flors and fauna of the area in accordance with the plan prepared
lry the Chief Wildlife Warden of the State. .

12. The forest land shall not be used for any purposs olher than that specified in the

(¥ Scanned with OKEN Scanner



proposal.

. No labour camps shall be set up inside the forest areg,

wnﬂdng_tilhuitﬂtbtm_iddmagp?fdlhg

- The period of permission for lease under the Forest (Conservation) Act, 1980 will
be for 20 years or co-terminus m_hmmmwmpm&
uﬁdlm.hUmAgmxun&uhMRM 1957.

done on the ground at project cost
from pillar 10 pilar.

Mining / reclamation schedule shall be implemented by the user sgency at their
muw&mmmmrm;m?mmhmm
The annual report-aboit the progress of reclamation should be submitted 10 the
CCF (Central), Blubaneshwar,

ferably alierpate fuel to the Jabourers
ﬂfm :

. Demarcation of mining lease arca will be
using four feet high reinforced cement
forward & back bearings and distance

8. The user agency shall also take up study on soil erosion / soil flow from the over-

mmm&mdmhmmmmw

13. The user agency shall take up the de-silting of the village tanks within five km
arca from the mine lease boundary ' ’

l.!lﬂu'mh'smd:lmpmuihﬂny' 0 as to
miﬁmlhni_mpnuufﬁlnﬂmuranhmhirm.

20. Any other condition that the

Chief Conservator of Forests (Central), Regional
Ofﬁﬂ.ﬂhhmﬁvnrmthm&mﬁwhhﬂnhﬂmufmﬁm
protection or development of forests.

Yours faithfully,
] (C.D. Singh)
Sr. Assistant Inspector General of Forests
Caopy to:-

(E Scanned with OKEN Scanner
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Jharkhand Government —2A42 A-

Forest and Environment Department

Letter No. 3/Van/van Bhoomi 75/2009 /1240 dt. 31.03.2011
From:
Mukesh Kumar Verma
Deputy Secretary to the Government.
To,

Principal Chief Conservator of Forests Iharkhand
Ranchi.

Subject :- Proposal for utilization of 1026.438 hectares of forest land for Pakri Barwadih coal mining
project of NTPC, letter no. 267 dated 22.03.2011 of Principal Chief Forest Conservator-cum-Executive
Director, Barren Land Development Board, Jharkhand Ranchi.

“Ref- PCCF-cum-ED letter No. 267 dt. 22.03.2011
Sir,

As per the instructions given by the letter no. 8-56/2009-FC dated 17.09.2010 from the Senior
Assistant Inspector General of Forests, Government of India, Ministry of Environment and Forests,
New Delhi on the above mentioned subject, the approval of Stage-11 given along with the conditions
of the thematic project is given by the Principal Chief Conservator of Forests. After reviewing the
compliance report received from the Executive Director, Barren Land Development Board, Jharkhand,
Ranchi through letter no. 267 dated 22.03.2011, it has been decided to release 6.65 hectares of
notified forest land included in the proposal. From our level, we would like to direct the user agency
to take action as per the letter no. 1076/R dated 16.04.2010 of the Revenue and Land Reforms
Department, Jharkhand, Ranchi, for the transfer of 219.78 hectares of non-major forest scrub land
contained in the proposal.

Please ensure compliance with the decision.

Memorandum Na. 2/47/75/2009-

Vishwasbhajan 80/-
(Deputy Secretary to Mukesh Kumar Verma Government

2010 Rachi Date-

Copy to - Secretary, Ministry of Environment and Forests, Government of India, Paryavaran Bhawan,
CGO Complex, Lodhi Road, New Delhi 110003 / Conservator of Forest (Central), Ministry of
Environment and Forests, Eastern Regional Office, Bhubaneswar - 751023 for information and
necessary action along with compliance report. Sent for.

f Deputy Secretary to the Government
Memo No. 1240 Dt.31.03.2011

Copy sent to Pakri Barwadih Mining Project Hazaribagh for information and necessary
action by Principal Chief Forest Conservator-cum-Executive Director, Barren Land Development Board
Block Ranchi General Manager NTPC.

Deputy Secretary to the Government

Translated by Google translate
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‘The Principal Scerelary (Furcstn}: kY by s
Governmert of Jharkhand, S o e
Ranehi. R,
suby  Diversion of 1026.438 ha of forest tand for coal mining from pakribarwadib Iﬂ'l.u'ﬂ'-?I i
Division in Hazaribagh district ol

[ Stage-1

?,r.

favour of M/s'NTPC in lazaribagh West Forest:

Jhackhond -amendment of conditlon no. 8 of Stage-11 & condition’no. 70
|

\ forest clenrance-reg:
B Sir ‘ : _ ‘
e s lws dirceted to enclose a copy of represeatation e 09, 10,2018 us recelved from the
oL e agoney Lo, NTPC requesting foe ‘amendment in condition no. 8 of Stage-11 forest clenmince
g - da+al 17.09,2010 shich states that “The user agency will take up pre 1 for ol least 30 m
4 urten helt along the sides of the Pakwa nallah und Dwmbant nallah from the Initial or
L "TI'WNL-:M" of the stare forest Tl
b .
3 In view of the ubove, the Stae Gavenunen is requesicd 10 furnish comments on (he
rehresentution dated 09. 10,2018 made by the user agency. In uddition 1o this, the di;-?une_.n; n:
- “avhiliible with the Sinte Quverment for instmt propesal may also be provided tfn ia Minfstry
< fof record. ' .. AIARY
g jcl: As AbOVE ' , ‘Eouls'lnilhl'"llllyl' Ot \
. | : (] : < |
h ___,\__.)9.1.-' oo, e 0 : ‘-":,’l..fl
v | (Gandeep Shwrma)
: -Hm?‘t}'v\ = ' aﬂwhumcmrummlufﬁmhﬂ‘q O
.y ) .. "?: & ; : -: * -
B tqopytes o i . .
e DO : anchl,
. The 'l’CCl'.Gu-Jﬂ‘I‘Ilpclﬂol shakiuud, Roohl - o
T _peCy (Centr): Regional OFftce, laehi. L 38 3
13' Eﬁiﬁ:};mé@m-mm Ofticer (FOA). Guvemaient of Jharkhand. Ranchi. 1R
' ; 11:1’::':;3;:: Bl FC Division. MEF&CC, Mo Delbil 4
|6 GuorFe : &l el e
e Gt 3 13 e h.rmf.-& |. .
1 i e it Assistant jspector Generl 0F ardsts (FC) -
| Db % et 5
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office of the Divisional st Officer, ;

.~ \West Forest Division, Van Bhawan, Hﬂi’mnag\j
r;bag e mﬂihazhﬂﬂ@f‘diﬁm’”m £ d!‘n—haznribaghweﬂ@gov.in

Dated. Q?/ﬂéfﬂf?ﬁ

land for coal mining from
- e of 1026.438 Ha of forest ; i
qubject:- Dl{;ffniadih project in favour of M/s NTPC in Hazaribagh West
P:a lt Division in Hazaribagh district of Jharkhand-amendment of
z{nmﬁition no.8 of of Stage-II & condition no.7 of Stage ~I forest
clearance-reg.

f; Your Letter no. 576 Dated. 6-03-2020 and Letter m[; de.i:ed,
e 25.06.2020 of Dy.GM {En\'t.Mgmt.} NTPC Llc'lj. PB,'JCs 05.':{;:{)“
" MP and leter no. 24 dt.- 12-06-2020, letter no 29 di. 25-06:302

Sir, |
The MoEF & CC while according inprinciple approval vide letter no.

F No. 8-56/2009-FC dated 11, May, 2010 laid out 19 conditions, in regard to the . -

condition no. 7 = * The User agency will take up programme for at least 50m ——

green belt along the sides of the Pakwa nallah and Dumbhani nallah from the initial

vears under the supervision of the State Forest Department.”

The user agency i.e. NTPC limited made a representation to

MoEF&CC vide letter no. 31748 dated 15.10.2018 ,for amending the above

condition, which reads as Quote —

Regarding the plantation for atleast 50m green belt, it is to submit that, as per

the guidelines issued by the Directorate General of Mines Safety (DGMS) (Rule

149 of CMR 2017) on safe working near water bodies, mining can be done up to

B e Pl i O AT Feren(ifize Ilasd 2
‘ -t . WS s FCARMNTP.C L Projeais NTTC PeiiBarvadlh Coal Mining Blogk 1006 ha'iCF ledier
AT Tt Btk Cinad Miming Bk 1978 b Sitee 2o | = ‘ _ s
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hﬂﬁmﬂtﬁ_l distance of 15 meters from bank of a river or canal. Also, Dumuhani
nallah, a seasonal tributary of the Khora nallah fall in the middle of the Pakri
Barwadih Coal Block and is to be realigned as per study report of CWPRS for

mining purpose as per mining plan and Environment clearance. NOC from water

resources department , Government of Jharkhand is also obtained.

Accordingly, it is requested to please amend the condition for

maintaining of 50 m green belt as stipulated in the condition mentioned above

along the sides of Pakwa nallah and Dumhani nallah. Instead, we may please be

permitted for maintaining the 15 m green belt along the Pakwa Nalla and Khorrah

Nala.”- Un-quote-

The MoEF & CC vide letter No. F.No. 8-56/2009-FC (Pt.) dated 29".‘.

January 2019 in its subject: “Diversion of 1026 438 Ha. of fcrest land for coal

mining from Pakribarwadih project in favour of M/S NTPC in Hazanbagh Wesf

vision in Hazaribagh district of Jharkhand- amendment of cond;tipn im
1"1\ 3922

8 of Stage-Il and condition no. "7 of stage-] forest clearance” asked' ﬁgf?__

—
——

" Forest Di

from the State Government. That, in view of the above subject,

c]ariﬁcaticn

MoEF & CC requested the State Government to furnish comment on the

repmsentaunn daled 09.10. 2018 made by the user agency. In addition to this , the

documents as available with the State Government for instant proposal are also to

be provided to the ministry.

“Accordingly, the site was inspected and the mining area was found

be traversed by three important rivulets i.e.(i) Khorra Nallah ;tlong the Western

boundary of the mine,(ii) Pakwa Nallah along the Eastern boundary of mine and

tolfice I\Lend Acgquisitin wd ar F.CAN.TP.C Ll Projects\NTPC PakriBarwadih Coal M,
ining

uH\'-'D-HF'LUscr!\Fuhllc"FurE!
Coal Mining Block 1026 ha folder doc- 2 -

Binck | (26hA\CF hemer NTPC Pk Barwadil
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(jif) Dumuhani Nallzh passing right in the middle of the mining area. All these

three rivers originate on the upper catchments areas ( hilly areas) on the North of

the mining area.

As per the condition no. 8 of Stage-I1 and condition 10- 7 of Stage-18

green belt of 50 m should be maintained along the sides of Pakw Nallah (Bast

periphery of the mine) and Dumuhani nallah ( situated in the middle of the mining

/
area) but no mention has been made of Khorra nallah which is on the Western

boundary of the mine. On inspection it was found that a 50 m green belt could be

developed along Khorra nallah which is a important rivulet providing water:

security to people living downstream. Like wise in the Easter extremity “f
mining area a 50 m green belt can be developed along the riverside. However,
Dumuhani Nallah which is running in the midst of the mining area which is also
the quarry area has been found to be diverted by the user agency and again
reconnected to the same rivulet downstream. But as per the condition a green belt
has to be developed along the sides of Dumuhani n;illah.':%nd when the issue was
raised the the user agency they have expressed the difficulty and inability to do
plantation as the river is passing through the middle of the mining area that it was
creating hindrance for mil;ing and allied activities and hence it was diverted and

reconnected to the same nall2h. And that in future the entire Dumuhani Nallah

would be diverted along the Northen boundary of the mine and would be

connected o Pakwa Nallah on Eastam boundaries as stipulated h
! in the

Environment Clearance and CWPRS study recommendations.

‘.'I-m'a-!-imzcrrpuu..-usmﬁml 1 and Asquisition wnder FCASNT.RL Lot PrepeettNTRE Py .
ek ] 026aCF lener WTPC Pkl Berwatih Coal Miming Black 1126 ha filder doem 3 7 aradih Coal Mining

(E Scanned with OKEN Scanner



pr s |
[ = e

/ Hence, keeping in view the long term impacts of mining on water quality

7 qnd security to the down stream users and the land use plan of the mines. it is
Nalfan

important that a 50 m green belt be developed along the sides of Khorra

and Pakwa nallah and atleast 25 m green belt along the Dumuhani Nallab after

diversion .and this amendment would be feasible.

Enclosure:- Map showing surfoce plan o o
alewa Nalla a wmhani nallal_(original

final diversion) IN 7 COPIES. )
Yours faithfully,

.
Divisional Forest Officer.
Hazaribagh West Division.
— I
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Jharkhand Government - 46 A—
Forest Environment and Climate Change Department

Letter No, Forest Land-75/2009-460 0P., Ranchi, Date- 10.02.2021

From:-
Sunil Kumar
Special Duty Officer
To,
Principal Chief Conservator of Forest cum Executive Director,
Wasteland Development Board,
Jharkhand Ranchi.

Subject :- NTPC Ltd. Regarding the proposal to utilize 1026.438 hectares of forest land for Pakri
Barwadih Coal Mining Project.

Context: Your office letter number- 893 Date- 22.10.2020
Sir,

- As per the instructions, in the light of the relevant letter on the above mentioned subject, please be
pleased to provide the report to the department on the following points -

L What action is proposed on the violation mentioned in the relevant letter and who will take
the action? -

2. Forestry Land Revenue, Registration and Land Reforms Department involved in the subject
project,

Report after obtaining information from the user agency whether it has been released by Ranchi or
not.

Division of confidence
Sd/-
(Sunil Kumar)
Jhapak Forest Land-75/2009- 10P, Ranchi Date-
Copy — Sent to Principal Chief Conservator of Forests, Jharkhand, Rodhi/Mahaprak, for NTPC,
pakri Barwadih Coal Mining Project, Hazaribagh-825301 for information and necessary action.

Officer on special duty

Translated by Google translate
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e  Nallah passilises
Nallah along the Eastern boundary of mine area (il Dumuhani ;

* right in the middle of the mining area.

As per condition no. 8 of Stage-Il and cond
areen belt of 50 m should be maintained along the sides of :
Dumuhani nallah. However, Dumuhani Nallah which is runging m.
the mining area which is also the quarry area has been found lo be div
ream.
mining operation was done in earlier nallah bed. As per the condition a 50m green
belt has to be developed along both sides of' Dumuhani nallah, which was not done

iion no. 7 of Stage-1 & |

Pakwa nallah and |
the midst of 1
erted by the

In between
user agency and again reconnected to the same rivulel downst

| by the User Agency.”
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NTPS, Limited

Coal Mining Projects, Hazaribag

Ref. No. 1040/PBCMP/EMG/2022/F-28/ £ Date: 18.01.2022
To,

The Director General of forest (FC),

Ministry of Environment, Forest & Climate Change,
Prithvi Block, Indira Paryavaran Bhawan Jorbagh Road,
New Delhi-110 003.

Respected Sir,

Sub: Diversion of 1026.438 Ha of Forest land for NTPC Ltd — PBCMP:
Amendment of Condition No. 8 of Stage-II and Condition No. 7 of Stage-I
Forest Clearance: Reg.

Ref.: 1. FCLr No. F.No. 8-56/2009 Stage-I dtd. 11.05.2010 and Stage-1I dtd 17.09.2010.
2. Our Ltr No. 1040/PBCMP/EMG/2018/F-28/31748 dated 09.10.2018
xEX

With reference to above subject and our FC amendment request letter cited under
reference 2 above, it is to mention that the Ministry of Coal, Govt. of India (Gol) has
allocated Pakri Barwadih Coal Mining Project to NTPC Ltd in North Karanpura coal
fields vide allotment letter no. 13016/29/2003-CA dated 11.10.2004 and DO no.
13016/29/2003-CA dated 24.08.2005. The mining plan was approved by the Ministry of
Coal vide letter no. 13016/29/2003-CA (Part) dated 07.03.2016. The Environment
Clearance (EC) was granted by the Ministry of Environment, Forest and Climate Change
(MoEF & CC) vide letter ref. no. J-11015/692/2007-IA.11(M) dated 19.05.2009. Stage - |
and Stage-1I forest clearance was accorded vide letter cited under reference 1 above.

As per condition no. 8 of stage-II & condition no 7 of stage-1 forest clearance which reads
as:

Quote

"The user agency will take up program for at least 50m green belt albngﬂ!e
sides of the Pakwa nallah and Dumhani nalah from the initial years under the
supervision of the state forest department”, e

Un-Quote.

In this regard, it is to bring to your kind notice that, the Dumuhani nala is a seasonal
tributary of Khora nala and it flows across the Pakri Barwadih Coal Mining Block. As
techno-economically mining can't be carried out without realignment/diversion of the
nalas flowing across the Pakri Barwadih mining lease. Accordingly, realignment of the

Frren @ wRarerEn, Rie® wide wrateoa, Teamita, gardam - 825311 .(/‘f/[i}
Coal Mining Projects, Sikri Site Office, Barkagaon, Hazaribag - 825311

HiEa WAt YA we, W wheen, 7, sieegres R, @t 9, 1 R - 110003, S8 5 Tel: 01124387333, 99 9 JFax: 01124361018
Registerad Office - NTPC Bhawan, Scope Complex. 7, Institulional Area. Lod| Road. New Deihi - 110003, E-mail : nipcoo@ntpe.co.in, Website - www nipe co in



ani nala was envisaged well in advance at the time of mine planning and
ingly the mining plan was approved by the MoC. The same is also stipulated in the
rded by the MoEF&CC that reads as "....The CWPRS would be engaged for
ign and study of realignment of the drains/nalas flowing across the ML
creation of embankment and also obtain approval of the State
ment for diversion of the nalas....”And relying upon the CWPRS study report,
ter Resources Department, Govt. of Jharkhand has granted NOC for realignment of
ani nala.

It is further to submit that as per the guidelines issued by the Directorate Mines of Safety
(DGM ) (Rule 149 of Coal Mines Regulatlon 201?) mining can be done up to horizontal

lingly, it is humbly requested to please remove "Dumhani nala” from the
above mentioned Forest Clearance Conditions and kindly amend the condition-
8 of| FC stage-II and condition -7 of FC stage-I. Detailed explanation with
ing documents and proposed amendment in FC condition is enclosed herewith for
your kind reference please.

Subm for your kind consideration and favorable order please.
Thanking You.
Yours Faithfully,
[M.V.R. Reddy]
Executive Director

PB, PB-NW & Badam CMP

.8, s, 38 / M. V. R. REDDY

Encls: As Above. el
= it/ Limped
CC: | 1. PCCF-cum-HoFF, Golh, Van Bhawan, Ranchi, Jh pros 173cHr

2. PCCF-cum-ED (Nodal), GoJh, Van Bhawan, Ranchi, Jharkhand.
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3(3)(a) (1) of the Coal Mines (N.:ionalisation) Aet, 1973 subj

Lt v, 13016/29/2003-CA
: Government of India

Ministry of Coal and Mines
Department of Coul

- LAk 5
Bl ...;_— 3 J

-

The Chairman & Managing Direcig-,
National Thermal Power Corporati ,a Lid.,
NTPC Bhawan, Scope Complex,

7 [nstitutional Area, Lodhi Road,

New Delhi,

. Corporation Lid. to v~ ~ake coal mining for exclis
plants. .

R T T

[ am directed 1o refer to yourltfier No. 01/CMEW/MO
ubject mentioned above and hereby convgy the ‘in principle’
0 the working of Pakel BRwadih cosl block by the Naii
Limited within the provision of Central Government Com

i) Coal mining shali be carricd on by NTPC or
with NTPC's participation provided such sppirate
company with coel-mining a5 an objectin 15 M
condition is necessitated under S. I(3)(a)(i) of the C

i) Coal linkages from CIL/SCCL. would
coal ined from Paksi Barwadih block, * NTPC
commitment towaeds long term linkage from these
their thermal power sciions through FSAs,

iii) All coal mined fre-a the block. including any mi
resorted (0, shall be used ia NTPC power plants. N
ather manner, whatsoever without prior pemmigsion, |
Coal.

iv) NTPC would plan for both Open cast and- underg,
coal block 50 3s 10 exvact the rex “rves below 300 mete

(Nutionalisation) Acc 1973, the MIVDR Act, 1937, the

labour Jaws and regulaions goveming the Indian Co

1973 which allows coal mining to a Central Governmént Company.

¥

ANNEXURE-|

New Delhi, che 11.10.2004

Subject :- Allotment of Pakri B+ vadih Cual block in favour of National Thermal Power
(ve use of coal in their pawer

67-623 dated 9.9.2004 on the -
of the Goverament of India

al Thermal Power Corporation

y dispensation under Section

to the following conditlons -

Scparale company to becreased -
pany is a Central Government —T_-
randum of Association. This——+

| Mines (Nationalisation) Act,

i
t be disturbed in any way with
shall continue to*henor its A
ationslized coal companies 1o

ings ur rejects etc, if washing is
coal will be disposed off jn any
writing, of the Depariment of

found mining in Pakri Barwadih
535 well ata lajer date.

v) NTPC will do coal min:ng in accordance with the ini'siuna af the Coal Mines

Contract Labour (Regularion &

Lstry,

Abelition) Acr, 1970 and in corliance with all MF mineral, environments znd
al |

ek,



'-= :d'-"o
vi) . -The-min ge-will be exccuted in the name of the NTPC or such separate
Govemment company which may b formed wilth equity participarina hv NTPC

vii) Violation of anjgf the conditions imposed above on the
scparate Government Jany . in mining #nd disposing o
rBarwadih coal block will render the mii.ing lease lizble for cance

vill) NTPC may approath the CMPDIL to obtsfh the geologica
payment of necessary sxploraton cast and m 1 mining leas
per the provisions of thel MM (D&R) Act, 1953

Yours faich fully,

( . K.Kakkar)
Under Seeretary
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Na. 13016/29/2003-
Govermmpent of India -

Ministry pf Coal

i) The Mining Coropany shall schieve |the
Opencast dperation by 17% year, -

i) . As regards part of coul block that has glso

ANNEXURE-IIl

CA-1

New Delhy, the =5% August, 2006.

To
1] -
The tlor,
National Thermal Power Corporation Limited,
«  SCOPE Cample, Lodhi Road,
Subject : Amyvdnthﬂng?lminmmufPahi-Bwndihmdenghh:k
Sir,

JOTARY

\\' "

- \

5 Mty production feyef froi ‘the

been allotted 1o ONGC far Coal Bed <

Methane extractions, the conditions laid down in the allotment letter M'&“@?"_‘f: :

complied with,

i) nulpw;wdofﬂnnhﬁngphuhwhhomwﬂndimmmmqﬁmmof

approvals competent/prescobed | authority  under  the retevant
rules/regulations ¢tc,
2 Twompiuoflhew;mmlnhip ﬂyﬁzﬂdhythemmlulhumy
are returned herewith with the request that o onln-gwudminhummqhe

mbnﬂmdtclhommndﬁtﬂeﬂwmmlﬁwmmimmddw'a
ufth:apﬁuvﬂmidngphnmyhmb&m&d%whﬁrmﬂmdngnfﬂm

Yours futhfully,

i
[VlSn

Under Secretary to the Govt. of [ndia.

%,

. .

.\
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The Chairman-cum Managing Dirvetor, K ek e
R e TR siuk .rl.-r_c mial Poaler G Al sl W‘ : /‘{ i n
WP Bhaswian, SO0 Cozgilivx, I { A ('\. s

deas Pt M g S, E ol Wi wd . ,

s Dt i)

and Mine CLnnuu Plan (1%
ri Burwadih cosl block, Distt.

‘North Karanpurn Coalfields, Digtrict : Hazaribagh. Jharkhand of

wa

Subject : Approval of Revised Mining
Revision] [Janusry 2016] for

M/s. National Thermal Power € ration [NTPC).
|

I am chirected 10 vefer I NTRPCS dorted Nbs CC OM: ENGRG 700
dmed 0304, 2005 and CC:CN: ENGCG, 7010 Fl G dated 1605 K
s rnissionn of Reyideuddinme Plen and' Minc f.‘ivt‘un- Hian 1 Rovisifee p’J
Harwaidih coal block andt o say the: :t"(. a0 [ consitierag) by 3
Commitier lo Its meetiag el o 17 32 2640
g

2
Grawrncent theterm s herein onmveyred un

pncl e appiovpl of o
simerals [Develupment & Regquiation Ao 1957 sfsieci o U funlu[

e
far] Section  Si2) o hé;\ h’%y‘:{u@/’f
T o \/
iR Gon J
| e a——
s

]

ek -OF >

{1 The ﬁ\imﬂ; cutbpany ahizll taie At Geccksagy e antions :-E'q:v: Roe Sy of
TIHE woriines and persoi s deplsad iy r?.rr'-. !
i |

JJ Mining Taase ot thin binck <hail bt eocrpagh antn an -:!.s:ﬂ; --i.:-- et inboon

iy Mirng company st ait g 1he sxeenai dhamty arca Devoind te asob of s
explored before dumping of OF i tins sfea |

L |
ie closure sctdting eauisaged
h['md el lor frarryang ot the
e hiphies  The admual sost g
soect progpaciitli foa s, aae en i

o The Cosi of abhandasment o cartving ofit
the Mine closure plon 18 indicative: the
sctiviries at the rime af Npg) cldaisre
strandorme s will Kave 26 be borae e o
the Clisnre 0 tivhies:

vy iy conppany stal! o ke Laslmsor
adfinonal o=ling dead snker b CX
CMPDIL within S sears of 1he Epproakl
weerthrraen shall 9 doinp=< otz fine <rka

8 explured a0 cetnil B mense he
L or Nt HE  SUie T
1

of “ymgrang plab bt o i e o

e Mirang cumpany  shall wonee eaningl plkn fir anaosthuoe nungug. ot
biguidetion =i beond W= o deierie] of Hie Bk, l

Dir.(Fin) - For Mu{m - Jar
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Linited within the provision of Central Government Com,
$(3)(5) (1) of the Coal Mines (N.:ignalisaion) Aet, 1973 subj

et

. ANNEXURE-|
-t kio.13016/23/2003-CA
< v .+ Government of ladia
. E Ministry of Coul and Mines|
N iy e Department of Coul
- gy e BN el o
o J : : New Delbi, the 11.10.2004

The Chairman & Managing Directe-,
National Thermal Power Corporati ,a Led.,
NTPC Bhawan, Scape Complex,

7 Institutional Ares, Lodhi Road,

New Delhi, SO
Subject - Allotment of Pakri B.x vadih Cual black in favour of Nutional Thermal Power f ;

Corporation Ltd. (o v~ take coal mising for exclusive use of coal [n their power |
Fm |. = .

e E———

| am directed 10 refer to yourlrfter No. 01/CMEWMNMO
mentioned above and hereby convey the “in priaciple’ ;
working of Pakrl Barwadih coal block by the Nali

to the following conditions -

i) Coal mining shali be carricd on by NTPC or 4 separate company ta be ereated
with NTPC's participation provided such ‘spparate pany is a Central Government
company with coal-mining as an object’in: "ts Memprandum of Association. This
condition is necessitated under S, J(J][u.]_(i.} of the Cpal Mincs (Nationslisatign) Act,
1373, which sllows coal mining to a Central Governmdnt Company.

t be disturbed in any way with
shall continue to”honor its
alionalized coal companies 10

i) Coal linkeges from CIL/SCC(, would
coal mined from Pakri Barwadih block, ~ NTPC
commitment towards [ong term linkage from these
their thermal power scijons through FSAs.

ings vr rejects etc, if washing is
coal will be disposcd off jn any
writing, of the Department of

iii) All coal mined fro-1 the block. including any mi
resorted (0, shall be used in NTPC power paas. N
other manner, whatsocver without prior pemmigsion, i
Coal.

iv) NTPC would plan for both Open cast and-underg
coal block 50 as (0 exvact the rex ‘rves below 300 mete

nd mining in Pakri Bagwadih
33 well ata lajer date.

¥} NTPC will do coal minmg in accordance with pruvisions of the Coal Mines
(Nutionalisation) Act 1973, the MMDR Act, 1957, the|Contrace Labour (Regularion &
Abolition) Acr, (970 and in coriglisnce with all o i
labour laws and regulatians goveming the (ndian Coal

-




vil) Violation of anyof the condjtions imposed above on the

scparate Government

rBarwadih coal block will render the mir.ing leage lizble for cance

7

Fwill be executed in the pame of the NTPC or such separate
ich may b= formed with cqulity participatina kv NTPC

Jany . in otining und disposing o

Yours Caich fully,

- ( 5. K.Kakkar)
Under Seeretary
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ANNEXURE-II

Ministry pf Coal

L BEw

To

New Delhy, the 25# August 2006.

Sabjest : Approval of Mining Plas in regpect

Sir,

R

i) The Mining Corapany shall echieve the
wmﬂtxl?ym.

of Pakri-Barwadih coal ffing block

15. Mty production level from the

i) -, A3 regards part of coal block that has also been slloted 1o ONGC for Coal Bed
Methane extractions, H:cmndtﬂmhi&downindnnﬂomml:mnhnb:nmy

complied with,

iii)  The approval of the mining plag is
approvals

préjudicn o the requirement of

- suthority under  the relevant

v Yours faithfully,
S e ' Under Secretary to the Govt of-india
. g i - e Q@M w’
! ﬂuxwl’@‘
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No.J-11015/692/2007-LA11(M)
. Government of India
Ministry of Enviranment & Farests
Paryavaran Bhawian,
C.G.0.Complex,
New Delhl -1 10510,
Dated: 19® May 2009
Ta
Shrf A.B.Haldar _
Additional General Manager (CM),
M/s National Thermal Power Corporation Ltd,,
Engineering Office Complex,

A-8A, Sector 24, NOIDA - 201301

Sub:  Pakrl Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power
Corporation Ltd. (NTPC) Ltd. located In villages Barkagaon, Itij, Chirvadih, Urub,
Chepa, Kalan, Magrl, Jugra, Sinduarl, Churchu, Carahara, Sonbarsa, Pakri-
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadlkalan, Tehsll ™
Barkagaon, District Hazaribagh, Jharkand - snvironmental clearance — req.

I Sir,

This has reference to lettar No. CC/CHMBCW/MOEF/DL dated 27.06.2007 along with

application for environmental Clearance and subsequent letters dated 16.06.2007, 14,03.2008, and
-17.03.2009 on the above-mentioned subject. The Ministry of Environment & Forests has considered
your application. It has been nated thal the project Is for opening a new coal mine ~ Pakri-

" Barwadlh Opencast Coal mine Profect of 15 milllgn tonnes per annum (MTPA) rated
capacity for its linked Thermal-Power Station.  The cxisting project consists of Phase-1 of 39 years -

mmdmmmmdﬂmm;mu&uuﬁﬁ&im«m‘d

.3319.42 ha. OF this area

o i gl o tia®
- =

-_——

4§ % Pan Wiilfe Sanctuary, Bigsphere Reserves found in the 0.k buftdies

Fores s situated within the core zone and In the buffer 26ne. Forestry clearance

643.9 ha is forestiing, 1950.51 hals agricultural fand, 159.64 ha Is
- parren and wasteland, 475 ha s grazing Jand, 101,22, ha s human sememeits and 29,15 ha

Includes roads and seasonal pala. In 2ddition, an arca of 68,58 ha is being acquired outside tha ML
- at adistance of 2 kin from the ML for township comprising 150 d\m;&mmmq

fw.mammMMHmmmMMUﬂshﬂ?ma.q_

d iy drea, 31 12 15 for roads, 18 ha I5 for Infrastructure and 797 ha s undisturbed ares, The L)

Dhenga and Lakra on the eastern side of the Block. Detailed RAR has been

project Involves RAR of 17 vilages. A fand of 141.70 ha Is being acquired as RAR site in viloges

for Phase-1

1 n prepared
and Invoiving a total 2221 PAPs - Chirudin (10), Itiz (125), Nagadi (125),

%

" Mining will be opencast by mechanised methad jovolving. shovel-dumper-and invetves drilling

- —and-blasting- Rated eapacity of the mi

ne is 15 (MTPA)MMineral transponation of coal. from. the

=28 /mwwmr.mw 2nd by rail link to the linked TPP. Raiiway sidiog viould
: be “@N.W.%.Lgﬁh%wﬁqﬁ 3 depth of the mine would be 300m below
?ﬁﬂg‘dw (bal). Water tabie in the study area during pre-monsoon IS in 3 range of 4,.24m —14.64

2

and In 3 range of 1,52- 8.54m during post-monsoon. Peak water requiremant Is 4576 m3/d of

> ED[embc w) - fox K wfoerehie QA

:f"‘f::/r( e
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which 526 m3/d Is for domestic consumghion to be met from ground water, and the of the
samaining 4050 m3/d, 3400 m3}d would be from mine pit water and 650 m3/d form recycled water,
An estmated 2118 Mm3 of OB will.be.genarated over the life of mine (3% years) olwhich 1238 Ml
“would be from western quarry, {sL25.years) and 860 Mm3 would be from easter quarry (25" -
““3g™ year). Of the 1238 Mm3 of OB form the westen quarry, 595 Mm3 of ob would be.dumped
“exernally in two external OB dumps (A and 8) and 643 Mm3 would be stored In external cump C.
‘M3x, height of the 3 dumps would be 90m. The entire OB of 860 Mm3 from eastern quarmy would
b 3bckKfiled over an m‘nrsasmﬂurmwmm w{auwmbwmm
442 na) at the psot mining stage. Uitimate working depth is 300m. Life
Lpadnr of 15 MTPA iz 39 yﬂrsﬁ?um was held on 16.04.2007. Mining Plan has been
approved for 15 MTPA on 25.08.2006. Capital cost of the project is Rs, 4500 crores.

2 The Ministry of Enviranment & Forests hereby accords environmantal clearance_for the
above-mentioned Pakri Barwadih Coal mine Project of M/s NTPC Limited of a production
‘capadity of 15 MTPA In a total leasa area of 3319.42 ha ynder the provisions of Section 12 of
the Environmental Impact Assessment Notification, 2006, and swbsequent.amendments thereto and

%m Circulars there under subject 1o the compliance of the teems and conditichs menboned

e

~ A Spedfic Conditions

= b —— . - Bl

(1] 'mmmmmﬂmhmﬂmmﬁmeldwmdwmwm .
involving 3319.42 ha of ML area anly for which exploration has been completed.

-| @ HNom .ﬁm:— -'--- | be undertaken in the forestiand within the ML until clearance has
| Do E_ .M'#%dfcm 1980,

1)  The monolith found within the core 20ne shall not be disturbed by the mining operations
and @ minimum S00m distance along with thick green beit would be maintained betwoen P
the eastern quarry and the monaith. A road would be created upto the mondiith a park 2 I i
created around it so that the monolith could be'visited, - '

() Mining shall be carried out as per smtuette from the streams/nallahs Nowing within
~  lease. - Embankment to be constricted shall be badad on peak flow data afid shail
. least 3m above the HFL. The siope cf the embafkment shall at least 2:1 the

and shall be stabillsed with plantation. The CWPRS would be engaged for the design ot L S8
study of realignment of the drains/nalos flowing acrozs the ML and creation of o) 4
and also obtain approval of the Stat Government for diversion of the nalas X N4

v Topsoll should be stacked properly with proper slope at carmarked site(s) and should not be
kept active and shall be used for rectamation and development of green beit.

(v) 0B should be stacked at earmarked three external OB dumpsite within ML area of 8 = |
mdrmiy m&mﬂmd- shall- ba ‘maintained and thick ‘belt .
¢ developed between the and particutarly that of_Barkhagaon. The
: option of ralsing the level of grazing land created after backfliling the quarry by 10m or so
shall be examined 5o to reduce the overall 0D dump height. Siope stabliity tests may be
_undertaken and the feasibility of backfiling depending on the type of cost effective
technology avallable at that stage shall be re-examined. The ultimate stope of the dutmp



for watering the mine area, roads, green belt development, etc. The drains should be
regularly deslited and maintalned propesty.

Garland drains (slze, gradient and length) and sump capacity should be designed
keeping 50% safety margin over and above the peak sudden rainfall and maximum
discharge in the area adjoining the minc site. Sump capacity should also provided adequate
ummmammmmdﬂnmﬂl

‘@} mm%“awmﬁmwwmmmMmmm
- dm:immuﬁ should be based on the ralnfall data.

i
_ ﬂ{'ﬂumm of 6 km_yithin the zone shal be metalled, az-mwu.-
l m? mﬂﬂng mwmwmm%
L - meﬂms@_k cloged, wﬂaw
. Mmmmmwsﬂom w;mem

{x) Drills should be wet cperated only.

(»}  Controfled blasting should be practiced with use of delay detonators. The
measures for contrdl of ground vibrations and to arrest the fly rocks and boulders
Implemented.

E?

\J (xil) Mo additional groundwater (bare well) shall be used foc.miving operations, Additional water
: IF any required for the project shall be used from m«mmma
“raiwaLer COIECTed In ranv/ater harvesting pits within the CML

! (adlt) w;rmimﬂmmmwMWMMMbeeﬂmmga
o whwmmwmdmmmsmmmrm
shoid times a in monscan (May), monsoon (August), post-monsoon -
vite o 1%@fﬂ%(m$n§:wwmmwhmy Data thus coliected should
s : be suBmItied 10 the Minlstry 9F EAirBrment & Forests and to the Central Pollution Control
: . Board . mmmmamm Rainwarer structures shail be erected in =
the ¢ore and Buffer mnmmmmaamm?wm

bl dg, '
=1 “efv) The project authorities should meel water _requiresiiént ‘of naad]ﬁp village(s) In case the
vﬂhgewekgodry:h to dewatering of mine.

) Sewage treatment plant of adequats capacity shall be Installed in the cology. ETP shoud || *
also be provided for workshop and CHP wastewater. Treated wastewater meeting
mmmmm&mhmmmmmmmmm
pemittadhnhedsdnmdhmuwrmummmwﬂitmsmemm

{(xvi)  The total area that shall be brought under afforestation at the time of mine closure shall not
/\ s*.,  Delessthan 1199 ha which includes reclaimed tapsoll soil dump area (25 ha), external OB
< dump (632 ha), backfilled area (524 ha), along ML boundary, embankment and undisturbed
mmmmmmmmmLuﬂhmmm lease
by planting native species In consultation with the local DFOfAgricuiture Department. The
Sensly of the \rees should be.around 2500, plants per ha.

{evii) AWMMMMtMIW%WHSHMHMW

quairy.area of 1785 ha, which shall be backfilied and afforested by planting native plant

species In conzultation wilh the local DFO/Agriculture Department, -Tha denslty. of the trees

Mhemmm:mrm Of the total reclaimed backfilled area, 223 ha shall be
mwww&muwmawmuﬂmw«mm

1261 ha of quarry area, an area of 536 ha of decolaed ares/void

being converted Into a water reserveil shall be gently slnped and the the upper benches of

i R

- maes

gt
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mmmmaewrmmmmm MMIMMMMMSMJHW
wbtusehr?hau-zufﬂunmjm.

=
v

No change In riing technology aulm&mmmmmwm:mww ot
nfmﬁhﬂs:rvnr&wmﬁmtwm il

mmhmmmmm,mmmwmm
shall be' made, - ;

Four ambient air gua Wmmmumhh

Cr, As, etc. mmummummMmmw
Wmmmuww“m

' e K £

oPH. RPM, 502, NOx and hedvy metais such as 1. P 7

_—
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(W)  Ageguate measures shall be taken for control of noise lavels below B85 dBA in the work
mmw«mwmmﬁmmmﬁmwﬂ“maﬁmurmn etc
shall be provided with ear plugs/muffs.

« (W)  Industrial wastevater (workshop and wastewater from the mine) shall be properly collected,
treated so as to conform to the standirds prescribed under GSR 422 () dated 19" May
1993 and 31" Decamber 1993 or as amended fram time to time before discharge. Ol and
_grease trap shall be Instafled befare discharge of workshop effluents.

(vill)  Vehicuiar emissions shali be kept under control and regularly monitored,

(e}  Environmental Wamwlhmwmmmnbumdwmd-pdﬂmn
manitaring and analysls equipment In consultation with the State Pollution Control Board,

{(x)  Personnel working In dusty areas sholl wear protective respiratory devices and they shail

measures, i needed,

]Dﬁ} A separale environmental management cefl with sultable qualified persoanef
under the control of a Senlor Executive; who will report directly o Ihe Head of the

company.

(wi)  The funds earmarked for environmental protection measures shall be kept in separate
mmamﬂ'aumthemarnrwwm Year-wise expenditure shall be
reported to this Ministry and W5 Regloral Oifice at Bhopal.

{xili) The Regional Office of tis Ministry located at Bhopal shall monitor compliance of the.
stipulated conditions. The Project authorities shall extend full cooperation to the offica(s) uf
he Regional Office by furnishing the requisite data/ information/monitaring reports.

{xhs) Amdhﬂhmﬂd&mmﬂquwm if any, frmnwl‘-nmany‘
mmmmmmwmm

o) mmmmmmumdmmmmmm'
‘nfnu District Industry Centre and Coliector’s Office/ Tehsildar's Offica for J0 days.

() mmmmmumnmmmmmm

l : -lm.u'ldll'lnﬂ'dm,,w which shall be in the vernacular language of the locality
<oncerned within soven days ammmﬁmmmﬂmmmm
wwmmm a copy of the dearance letter is avallable with the
State Pollution control Board and may also be seen at the website of the ministry of
Mammummm The compliance status shall also be

g
g
2
g

Lae

by the project authorities in their website ang reguiary updated at least once In six C,#

B mammm“mmmmmmmmmmmmah

entrance of the project pramises and mines office and in corporate office. f

3.  The Ministry or any other competent authority may stipulate any further r,u'ldﬂlnrﬂﬂur
envirgnmengtal protection. W

4, Falmmmwmwaumﬁtwmammmmmwmd S
__ﬂhdemacdatb‘nﬂﬂmpmﬂmnfhﬁmﬂmmﬁ{hﬂm}hﬂ, 15986,

it e m —— —— — i

\.

5. mmmmnmmmmumdmmtm
& Control of Poliution) Act, 1974, the Alr (Prevention &°Contiol of ) Act, 1981, the
Erwvironment (Pritection) Act, 1586 ang the Public Liability-Insurance Act, 1991 along with their
amendments and Rules. The proponent shall ensure to provide for the costs incurred for taking up

...,]" .
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remedial measures in case of soil contamination, contamination of groundwater
mmamuwoMMMmhmumm

Copy to:
.

3. QﬂdCﬂ;mnmur

L. Secretary, Ministry of Coal, New Deihi, _
Secretary, wum&meﬂMﬂwu Ranchi.

Forests, Reglonal offics (E2), Ministry of Environment & Forests, A-1

Chandrasnekarpur, Bhuboneshwar = 751023,

4. Chalrman, Tharkand
Ohurwa, Ranchi

5. Chalrman, Central Poliution

Deinl -110032.
6. Member-

8. Monioring Flje : o F

Barracks, A-2, W-3
District Collectar,

mmmmmuy,
Kasturba Gandhl Marg, New Dalhi,
Hazaribagh, Govarnment of Jharkand,

“405 T Recdd File- - - -

. Guard File

(or.T

State Pailution Control Board, TA. Division Buliding (Ground Floar), H,£.C
= B34004.
Control Board, C80-cum-Office Complex, East Arjun Nagar, New

Ministry of Water Resources, Curzon Roatl

r68-




Office of the Chuet Engineer
Project Momitoring & Planning
Water Resources Department,

vL of Jharkhand, Ranchi

Letter No.: VPMC/ND-17172012- 22 9- Rapchi, dated - 19 ;
: » . jl}?"

From: Er. Ashok Kumar \ y m. ',X ' ks
Chief Engineer (Mon) ¢ N ol ;ﬁ‘:

> Sri B, K. Upadhaydy L?Qf ] !y,f‘ o &/ A
Addl. (m(r) ‘ Z v W ~¢‘:f/ it
NTPC Ld. 4 avd
Coal Miaing Projects. 7 e/ “‘Q;fa‘ / 0/
Ujjwal Cemplex, Pugmil Roud, ~f ! o
Hazaribag-823301
(Fax: (6546 270741)

awater catchment drains/uallab realignment

Sub :- Praposal for NOC for rai
as per CWPRS report within Pakri Barwadih Coal Black of NTPC
Limited.

Hel Lener No.7010/PB/Mining/2012/301, dared 30.10.2012

Sir.
subjecs, | am direcied to convey the no

With reference to the leaer on the
Nala on the following

opjection of the deparument for realignment of Dumuhzani

copditions:

({32 learsnce by Minisiry of Environment and Forssts, Governinent of India for non-
fores: use of the forest area be oblained uncer Forest Conservation Act 1580,

(si). Favironmental clearance be obtained from Minisury of Environment end Forests,

Govemment of Indis,

(i), The excavated mined zrea should be replemshed as per the approved mining
closure plan and 1o the exient in reference W the cxisting natursl ground profile
This is required to ensure for non-reduction in water avalability and nv adverse
impzct on the environmen?,

(iv], The reslignment of Dumuhani rala ghould be dome as per the
recommendatian/suggesiion given by by Cenirsl Water and Power Rescarch
Sistion (CWPRS), Pune given in its wechucal mpon.

Yours faithfully, Z pRY
2 g7~ '
(Asb umar) /< /.
Chief Engincer (Mon) &
\ »
1 h-.;__:nw,ﬂw.:umm'en‘.n_mbD-uw._urtamiﬂmt'.ﬂll N I“.T
28/%7 2993 v o4n i
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Reie—18.01.13 (Fee-m) & TRy wrd—Twardie B SR Soee, mofeficd
ﬂmmeummﬁwmmw1WCdenumrmm
_ Station (CWPRS) Pune 31 o519 WOd%T & smar ot Br=1 ot @ s Ses & )
o
P i ' L Cleamnce by Ministry of Environment & Forest, Government of India for ~
- s Noa-forest use of the forest arca be obtained under Forest Conservation Act,
1980, -
i, Enviroamental clearance be obuined from Miaistry of Envisonment & Farest,
Government of India. '
The excavated mined sres should be repleaished a3 per the spproved mining
closure plan end 0 the extent id reference to the existng atural ground
profile. This is required 10 ensure for non-reduction in water avallability an
no edverse impact on the environment. '
The realignment of Dumubani nala should be done a3 per the
recommendation/suggestion given by Cental Water and Power Research

Station (CWPRS) Punc given in it's technical report.

B
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en Ol e, NPl Limited

RAVINC GRS SHRATHES

whuen S TRTSr
Coat Mininiig Preijasts
fee

e

¥ i o AR s ,'Eﬁ.ﬂm‘lﬂ'" f1a. i
EVRATE - PR, VR = el DRy T

To be used nnh,' n the caqh uf remittanc s o Bank thr

W e 1S

-

oA Sitk.....

deparﬁmntal dﬁcer

* orthe :raasury nﬁi‘m..r {in words) Rupeesting. .

Traasure Date

¥

i
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l
I
I
I
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5
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& Agent or Manager |
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Token No 6 ___ Tomen DatefTime 0941212013 11:17:10
Document Type Lease Deed Presentsr Abdul Muslim
Presenier Name & Address  District Revenue Office, Hazaribag Eahe: of  0eM2201)
niry
Stampable Doc Value 0 DOE Total 180
Pages
Document Vsiue (4] ﬁgnp 1249880 Book i
e
Special Type Sermal 0 CNO/PNO
No
Remarks | Other Details Trp Lease 30 Years, Annual Rent Avy. !
12751885°5=13759425+15968480+1518746=31246651 Seml
Propaerty Datails:
Anchal Th.No.| Wrd/Hik [Mauza Kh. No. | Plot No | Plot Type | H No| Category|  Area | Min. Valve
BADKAGAOH |52 0] ICHEPAKALA 148 1775 |6 Decimal
BADKAGAON |55 [0 ARAHARA 123 120 4 Decimal ]
|BADKAGACN |55 o ARAHARA 123 104 10 Decama
[BADKAGAON 55 |0 ARAHARA 123 112 8 Decimal
IBADKAGACON |55 0 ARAHARA 123 123 132 Decinal
[BADKAGAON 55 o ARAHARA 123 129 106 Decimal
[BADKAGADN [55 [0 [ARAHARA 123 170 2 Decimal
|BADKAGAON |55 o ARAHARA 123 191 10 Decimal o
W 55 i ARAHARA 123 196 4 Decimal
ADKAGAON [s5 |[o ARAHARA 123 il Decimal
{BADKAGAON |52 ICHEPAKALA 124 1342 15 Decimal
{BADKAGAON |52 o CHEPAKALA 124 1393 21 Decmal
[BADKAGAON [a8 [ INAGDI 50 22 Dacanal
IBADKAGAON e [0 NAGDI 50 20 22 Decimal
IBADKAGAON |42 0 NAGDI 50 622 45 Decimal
[BADKAGAON |33 |0 INAGDI 50 64 1 36 Decmai
{BADKAGAON |43 0 NAGDI a0 643 B Decmal
|BADKAGAON |43 o NAGD! a0 £.14 4 Decimal
ON |49 [0 NAGD! 80 648 5 Decimal
48 0 NAGDI a0 | 6 Decimal =1
48 o INAGDI 90 670 71 Decmal
BADKAGAON |8 o NAGDI 578 26 Decimal
[BADKAGAON |48 |0 INAGDI S0 531 |5 Decimal
BADKAGAON [43 |0 INAGDI 50 684 4 Decima!
BADKAGAON  |ag ] INAGDI 90 687 Decimal
GAON &0 |o |NAGDI 50 658 1 Decimal
[BADKAGAON _ [48 o [NAGD: %0 589 8 Decimal T
|BADKAGADN 148 |0 |NAGDI 50 [y Decimal
|BADKAGAON  [40 9 I S0 701 2 Decimal
IBADKAGADN 149 0 NAGDI 50 702 8 Degmal
49 0 NAGDH 743 Decim
[BADKAGAON |48 o INAGD! 120 744 ; Dam::
|BADKAGADN |43 |0 INAGO! 80 745 3 Decimat —
mmﬂl’i 45 0 NAGOI 60 748 I Decmal
mﬁuﬂﬂﬂ 49 1] NAGDI leo 745 & Decmai
[BADKAGAON 143 o NAGDI 90 754 1 Decimal = 4 =
T A L
IBADKAGAON |40 0 NAGDI ag 75 3 Decimal 7o g g f Py
[BADKAGAON a8 [0 NAGDI %0 [ T Oscinal 1N\
[BADKAGADN |48 I3 NAGDI 80 757 1 Decirmal + EOTER A -.._
|[BADKAGAON |45 0 MNAGDI 50 760 2 Decanal e EREY
|BADKAGADN a5 o NAGD! 90 761 S Oachnsl R byl
|[BADKAGAON a5 o INAGDI w0 762 2 Decimat ro iy v E
[BADKAGAON a3 o [NAGDI o oo s DALY
[BADKAGAGN a5 [o NAGDI 574 Ty .
[EADKAGAON Js5 o NAGOI 50 [oze ool =
[BADKAGACN |48 0 INAGDH 90 32 3 n:::l i
[BADKAGAON |49 1] NAGDI 20 1 Dm:l
}Wﬂ 49 o NAGDI 50 948 g

hitp://172.16.20.229/; arshaz/reg/prndetails.aspx?deedid=41 3940
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hiip://172.16.20.229/jarshaz/reg/prndetails aspx ?deedid=413940

~leaDKAGAON ks o [NAGDI |sg 950 2 Decimal
' 48 o NAGD! 057 36 Decimal
.BADKAGAON |49 o NAGDI 50 4 Decimal
BADKAGAON 49 o NAGDI 90 589 2 Decimal
BADKAGAON eg o NAGDI 90 1072 13 Dacimal
BADKAGAON  [48 ] NAGDI 50 1083 3 Decimal |
BADKAGAON fav o NAGDI 50 1089 21 Decimal
BADKAGAON |49 0 GO 50 1058 20 Decimal
[BADKAGAON la8 o [NAGD! 90 1121 22 Decimal
BADKAGAON |40 0 S0 1131 31 Decimal
BADKAGAON  |ag (i NAGDI £ 1141 6 Decimal
BADKAGAON las  |o NAGDI - la0 1142 87 Decimai
[BADKAGAON 52 [0 CHEPAKALA 124 26 15 Decimal
IBADKAGADN |52 CHEPAKALA 124 a7 2 Dacimal
IBADKAGAON |52 CHEPAKALA 124 136 98 Decmal
|BADKAGADON |52 0 ICHEPAKALA 124 45 3 Decimal
IBADKAGAON [52 [0 CHEPAKALA 126 |86 1 Deuimal
|BADKAGACN [52 [0 CHEPAKALA 124 156 4 Decimal
[BADKAGAON |52 CHEPAKALA 124 262 1 Decmal
[BADKAGADN |52 o CHEPAKALA 124 299 0 Decinal
[BADKAGAON  fsz2 o EPAKALA 124 322 18 Decimal
[BADKAGACN [s2 o ICHEPAKALA 124 446 4 Decinal
[BADKAGAON  [52 [0 CHEPAKALA 124 504 3 Decunal
[BADKAGAON _[52 |0 CHEPAKALA 124 624 11 Decinal
IBADKAGAON |52 o CHEPAKALA 124 lgus 2 Decimal
[BADKAGAON |52 0 HEPAKALA 124 703 4 Deomal
BADKAGAON |52 0 ICHEPAKALA 124 713 32 Deciral
BADKAGAON |52 0 CHEPAKALA 124 733 2 Decimal
|BADKAGAON |52 |0 CHEPAKALA 124 5 Decimal
BADKAGAON |52 0 CHEPAKALA 124 |s22 2 Decimal
GAON [52 o CHEPAKALA 124 1395 1 Decimal
BADKAGAON |52 ] CHEPAKALA 124 1440 3 Decunal
BADKAGAON sz o CHEPAKALA 124 1486 2 Decimal
BADKAGAON |52 o ICHEPAKALA 124 1543 |4 Decanal
BADKAGAON 52 o (CHEPAKALA 124 1596 12 Dacimal
BADKAGAON 52 o CHEPAKALA 124 1680 4 Decimal
BADKAGAON |52 o CHEPAKALA 124 1650 10 Decimal
BADKAGAON 152 0 ICHEPAKALA 124 1765 Decimal
BADKAGAON |52 o CHEPAKALA 124 1787 120 Decimal
BADHAGADON 52 0 CHEPAKALA 124 1798 1 Decimal
IBADKAGAON |52 o CHEPAKALA 124 1823 7 Decimal
IBADKAGAON |52 [o CHEPAKALA 124 1931 1 Dacimal
[BADKAGAON .52 [o CHEPAKALA 124 1633 1 Decimal
|BADKAGAON [52 [0 CHEPAKALA 124 1981 |6 Decimal
[BADKAGAON 52 |0 CHEPAKALA 124 2081 2 Dacimal
IBADKAGAON |52 o CHEPAKALA 124 28772125 192 Decimal
[BADKAGAON  [127 |0 [DHENGA 208 301 2 Dacima
BADKAGAON 127 |0 DHEHGA 206 303 5 Dacimal
IBADKAGACN [127 [0 [DHENGA 206 312 3 Decimal
[BaDKAGAON [127 o DHENGA 208 349 Decimal
|BADKAGAON 2T o IDHENGA 206 |23 Decimal
|BADKAGAON [127 o DHENGA 208 553 8 Decamal
[BADKAGAON 1127 [0 OHENGA 205 569 |4 Decimal
BADKAGAON (127 o DHENGA 206 567 1 Decimal
BADKAGAON [127 [0 [DHENGA 208 571 7 Decimal
BADKAGAON 127 |o DHENGA 206 638 1 Decimat
BADKAGAON [127r o IDHENGA 206 540 1 Decimal
BADKAGAON |1 0 DHENGA 206 6545 3 Decimal
|BADKAGAON  |127 DHENGA 206|678 8 Decimal .
BADKAGAON [127 [o DHENGA 206 679 5 Decimal 3 /
127. o DHENGA 206 127 4 Deomal i
BADKAGAON - [127 [0 DHENGA 208 746 1 Decmal
BADKAGAON |127 o DHENGA 206 749 3 Decimal
BADKAGAON  |127 |DHENGA 14 655 |8 Decimal
[BADKAGAON  [127 o |[DHENGA 14 710 11 Decimal
51 o [DADIKALA 123 115 7 Decimal

12/9r2013
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" [BADKAGAON |51 0 DADIKALA 123 [ 135 Decimal
[BADKAGAON [51 o DADIKALA 123 532 12 Decimal
[BADKAGADON |81 0 DADIKALA 123 575 +8 Deacimal
" |BADKAGAON |52 |0 CHEPAKALA 124 1287 1 Decimai
BADKAGADN 52 |o (CHEPAKALA 124 1336 6 Dacimal
BADKAGAON [51 |0 DADIKALA 123. |82z 1 Decimal
BADKAGAON |51 0 DADIKALA 123 613 & Docima)
BADKAGAON 51 o |DADIKALA 123 1 14 Dacmal N
[BADKAGAON |81 [0 -|DADIKALA 123 1262 425 Decimal ]
N 51 0 DADIKALA 123 V4G5 14 Decimal
127 |0 DHENGA 206 140 14 Docimal
[BADKAGAON 127 To IDHENGA 206 461 ] 128 Decimal
[BADKAGAON 127 [0 DHENGA cag 128 Deamal
[BADKAGAON 127 NGA 206 713 17 Decimal
[BADKAGAON 127 [o DHENGA 206 724 32 Decimal
IBADKAGAON [127 To DHENGA 14 697 29 Decimal
{BADKAGAON 0 SONBARSA 145 1 60 Decimal
N |58 Q SONBARSA 145 17 351 Decmal
BADKAGADN |59 o SONBARSA 145 1014 111 Decimal
BADKAGAON (59 [0 SONBARSA 145 1016 7 Decimal
BADKAGAON |59 o SONBARSA 145 1110 174 Decimal
[BADKAGAON fa1 o LURUWA 49 1 340 Decima!
[BADKAGAON |41 0 URUWA 49 1 275 Decimal
[BADKAGAON a1 o URLWA 43 93 151 Decimal 1
[BADKAGAON . URUWA, 48 231 115 Decimal
DKAGAON |41 [0 URUWA 43 346 Decimal
BADKAGAON |61 0 CHURCHU 52 1 62 Decmal
BADKAGAON 51 |0 CHURCHLU 52 3 30 Decmat
{BADKAGADN |61 0 CHURCHU 52 121, 22 Decimal
BADKAGAON |51 CHURCHU 52 151 60 Decimal
BADKAGAON |61 0 CHURCHU 52 305 18 Decmal
61 0 ICHURCHU 52 1626 155 Decimal “
BADKAGACON 1 a CHURCHU 52 4110627 19 Decimal
a4 0 NAGDH 190 619 28 Decimal
BADKAGAON 49 o NAGDI 50 6574 20 Decimal
BADKAGAON 48 |0 INAGDI 50 |685 136 Decimal
BADKAGAON |40 o NAGDI 50 1126 114 Decimal
ON 45 |o NAGD! 90 1144 117 Decimal
[BADKAGAON 42 o NAGD! 50 1145 62 Decimal
BADKAGAON s« |o JUGARA 115 240 14 Decimal
BADKAGAON (54 |0 JUGARA 115 367 i 6 Decimal
|[BADKAGAON |49 o NAGD! 80 |522/1 156 31 Decmal
{BADKAGAON  [s4 0 JUGARA - 115 226 13 Decimal
IBADKAGAON [+ o JUGARA 115 368 10 Decimal
IBADKAGAON |54 o JUGARA 115 892 2 Decimal
Other Property Details:
| Property Type [Th. No.[wro  [Mauza | Location | Rate | Amount |
Party Details: FROTARY
SN [PType |Party Name FatherHusband | Occup. |Caste |PANF Address % 7 xotxalz \ \
1 jiessog: [SovenorOr | Fean o)
WSNTPC L Qo /r'*'“
2 fuessee T8 CMP Hazatbaglo,, Singh Rathee  fSenice [Ganeral NT.P.C. Lid. PBEMES:. ‘_..—[{jf“ ’
Singh Rathee = OF A
3 |identiier [Mr. SK. Tiwar Late Chandrika Tiwari [Service [General |}‘{-9-‘:-"'*-P-- NEPCAN.
& |witnesst |Ashok Kumar Shiv Narayan Prasad |Service |General l'”f"-ic- ML .C P
Fee Details:
SN Enﬂﬂ‘lﬂl‘ﬂﬂ Amount :
1 1,000.00 =, ; / (#
2 |AT 937.410.00 e o /J/ ¥
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Token No.6 Token Date: 09/1272013 11:17:10
Serial/Deed NoJ/Year :13061/1 146272013

Deed Type: Lease Deed
SN Party Details Photo Thumb |
1 Governor Of Jharkhand = 5
Father/Husband Name:
(LESSOR)
2 |M/SN.T.P.C. Ltd. P.B.C.M.P. Hazaribag Th-
Mr. Ravinder Singh Rathee . .
Father/Husband Name: Ran Singh Rathee |
(LESSEE) 4
N.T.P.C. Lid. P.B.C.M.P. Hazaribag
3 | Mr. S.K. Tiwari 3
Father/Husband Name:Late Chandrika Tiwari
(Identifier)
K.D.CMP.,N.TP.C. Lud. Hazaribag
1=
4 Ashok Kumar b ]
Father/Husband Name:Shiv Narayan Prasad :
(Witnessl)
N.T.P.C. Lud. P.B.C.M.P. Hazaribag
OB, G et SR
R i e cintn
Page e Be iy S
= Ll i B
T A PR 8. o VR
ety ONIUININS48I8

hitp://172.16.20.229/jarshaz/reg/prnphito.aspx2tid=4 16514

X7
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i 3

Tﬁls indedture is made on the....[2%. . day;; of .f0stm b ...
2013 bea_veen The Governor of Jharkha@ through Deputy
Cammisslgmer, Hazaribag hereinafter called the "LESSOR" which
expressiop shall where be context so admh?er implies includes
his succedsors-in-office and assign of the ONE PART:

: AND

A £
& g
M/s NTRC Ltd., Pakari Barwadih Coal Mining Project a )i_ EJ

Governmgnt of India enterprise incorporated under the Indian
E

R TR T

AR}

5 J.PE’J'-J Fle&

VTR ¢
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} |
Companies Act. 1956 having its Corporate Office at NTPC
i |
Bhawan i CORE-7, SCOPE Complex, 7, institutional area, Lodhi

|

Road, Néw Delhi-110003 and local office at Ujjwal Complex,

Pugmil l-'!oa‘d. District:-Hazaribag- !325‘31!)1;,?I State of Jharkhand,

"

having irepr‘e’s&nted through its a{athnrized signatory

GM'(PB;'C‘B;FI&Q], Mr. Ravinder Singh Rathee bereinaﬁer called the

"LESSEE! which expression shall where be context so admits or

H
implies rdudes his successors (s), legal representatives and

assigns @f the OTHER PART:
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m JHARKHAND
i

whereas ti\&_ Lessee has applied to the lessor for a grant of land
; .
to be useg for coal mining and associated purpose and whereas

the lessorf has agreed to make over to the Lessee the land as

‘described'ln the schedule (Part-1) hereto and delineated on the
i —

map anna‘xed hereto for -thirty years which sanction has been

accorded yide Government order no.5/7.93, (= H.dr ) son-

‘224!2612!153!!!'{1. At Raisws- 20.05.2013 of Revenue and

Land Refdrms Department, Govt. of Jharkhand, Ranchi, for the
purpose anoresaid upon the terms and conﬂltions hereinafter
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PAKRI BARWADIH COAL MINING PROJE

an

NTPC LIMITED, HAZARIBAGH , JHARKHAND

A. PLANTATION / DISTRIBUTION DONE BY NTPC LTD !

ST . G T ml e

No of plants
No Year planted / Curwaio Location hwmh
Distributed
1 2008 200 200 |inside Site Office, Barkagaon Misc shady plants
2 2010 70 270 |Rani talab, Budua mahadev mandir Mango plants
3 2010 200 470 Distributed to villagers Fruit bearing plants
| 4 2011 125 595 Distributed to viltagers Fruit beafing plants
[ 2012 225 820 |Distributed to villagers Fruit bearing plants
[3 012 130 950 Plantation at Vinobha bhave unbversity Shady plants |
T 2013 480 1430 Distributed to villagers fruit bearing and shady plants
8 2013 40 1470 Infront of site office, Casurina, Bottle plam
5 2013 30 1500  |on the bund barka shar pakribarwadih
l10 | 2013 25 1525  |Ramsagra talab , back of site office Barkagaon |
11 2014 300 1825 Distribution
12 2015 118 1943 m
3 2015 30 1973 |Site office, barkagaon Kanel , bouganvilia
| 14 2015 90 2063 |Utkramith madya vidyalay, kusumbha Kanel , bouganvilia
15 2015 220 2283 Chhath talab, hazaribagh
16 2015 417 2700 | Distributed to villagers Shady plants |
17 2016 1000 3700 Distributed to villagers Shady and fruit bearing plants
|13 2016 4500 8200 ::mmmunmhumememwm Shady plants DO
i In and around Sikn township and langathu site |On 05.06.17, 09.06.17, Misc shady and
|19 2017 690 8890 | oo bt ke s
1
5000 13890 in and around Hazaribagh, Neem , Kafan], Distributed through SOM, Hazariibagh
A o Jamun , Kathal, in and around Hazaribagh on 17.06.17
In Village Langathu at the vacant placy, |
n | 200 800 14690  |Gulmohar, Neem, Arjun, Karanj, Imil, Jamun, mm- Vegtnof Languhe ce
Kathal, Amrud
In Village Langathu at the vacant place,
: 22 2017 500 15150  |Guimohar, Neem, Arjun, Karanj, Imli, Jamun,  |Involving the employees on 21.06.17
| mlew
| In Village Langathu at the vacant place,
|23 2017 580 15770  |Guimahar, Neem, Arjun, Xaran), Imil, rm | involving the employees on 22.06.17
| Kathal, Amrud
i 24 2017 150 15920 Plantation a1 558 Camp, Nagari, Neerh and lh-S'SH. S . "
Distributed through DFO, Hazaribagh
25 | 2007 1550 17470 ”*?M“mlfmw' N | west Forest Division in and around
i g - Hazaribagh on 13.07.17
In Village Langathu at the vacant place,
| On 15.07.17 during Van Mahotsav
26 2017 2500 15970  |Guimohar, Neem, Arjun, Karan), imii, Jamun,
| Kathal, Amrud involving villagers and emplovees . |
SR A 0 20070 [Tianiation slong the dhviders, sdesoffthe kol [ L i
: road, Kanel premise
Al the mining premise on topsoll
28 2017 935 | seeding
21405  |Plantation near the top soil dump i wloria W e ariss
2017 1000 Kg - Mhmannueﬂummmpwﬂq;mn Al the Mins
In Village Arahara near the dump, ga drain
207 260 21665  [and fencing. Mine approach, Guimohgr, Neem, |07 17-07:17 diring Van Mahotsay
Arjun, Karas, Wum@lumm
in \f‘-lhulnhauanheumt::ﬂl
31 2017 2450 15
4115 |G uimohar, Neem, Arun, Karan, Jamup, Kathal, | M Plantation

._.f5]_.

L L s
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Mo of
SiNo | Year planted [ i s g Location Remaris
Distributed Frea
in the village Devaria Khurd, on the edge of ,..iJ
32 2017 1150 25265 Khora MNala, Neem, Arjun, Karan], Jamun, Block Plantation Khora Nalla
Gulmohar
13 2007 450 25715 In the village Arahara, on the edge of Khora  |Mix Plantation
Nala, Neem, Arjun, Karanj, Jamun, Guimohar
On the Dump Slope, Neem, Arjun, Karanj.
34 2017 1300 17015 s Calirios Mix Plantation
In the village Devaria Khurd, on the edge of
35 2017 845 17860  |Khora Nata, Neem, Arjun, Karanj, Jamun, Mix Plantation
Gulmohar
25795 Dispatch Road on the edge of Khara MNals, '
* i o Nesm, Arjun, Karanj, lamun, Gulmohar R
37 2018 2000 30795 |Hazaribag. Jharkhand Misc shady plants
38 2018 200 30995 |GOM Girls High School Misc shady plants
EE) 2018 250 31245 |Middle School, Sonbarsa Flower & Shady plants
- Deworia Vi Urub
a0 | 2018 7500 T e e vt age. Misc shady plants
a1 2018 3o 42495  |Along the Pakwa Nala - East Quarry Mix Plantation
Near Sikri township, East Quarry dump area,
42 2018 8750 51245 s Misc shady plants
43 2019 25500 76745 |DB Dump"C” Slope Misc shady plants
a4 2019 520 TTi6s Along the dispatch Raod (Langatu to Substation) |Misc shady plants
a5 2019 2000 79265  |Vacamt land, Sonbarsa Village, Near Nursery Misc shady plants
s 2019 8500 7768 Safety Zone Plantation - Deworia Village, Urub Misc
47 2019 6200 93965 |Dump"D” Slope East Quarry Misc shady plants
48 2019 3200 97165  |Plantation Program in Township area, Sikri Misc shady plants
49 || 2010 1000 98165 |R&R Colony Misz shady plants
50 219 2200 100365  |Along the Fakwa Nala - East Quarry Misc shady plants
51 2019 300 100665 | Distributed to villagers and School Misc shady plants
53 2018 500 101165  |Gandhi Maidan, Matwari, Hazaribagh Misc shady plants
54 2019 1080 102245  |Banadsg Railway Siding Misc shady plants
55 2020 14766 117011  |Along the MNallah Side [Embankment) Misc shady plants
57 2020 24340 141351 |08 Dump “C" Slope Misc shady plants
58 2020 2770 144121 |OB Dump “C- Surface Misc shady plants
59 020 400 144521 |Banadag Railway Siding Mise shady plants =
60 | 2020 160 144681 Mﬁrdwwm“'m" |Misc shady plants 2
Bl 2021 9065 153746 |Along the Lathorwa Nala Misc shady plants v
62 2021 54763 208509 |OB Dump "C" Slope Misc shady plants s
63 2021 2437 211945 |OB Dump "C" Surface Misc shady plants _
&4 2021 1630 213576 |Along the Pakwa Nala Misc shady plants % £
65 2021 2204 215780  (in and around Sikrl township Misc shady plants ~
66 2021 3018 218798 |Along the Nallah Side (Embankment) Misc shady plants ]
§7 2021 142 218940 Mﬁrﬁmmmﬂ[mmmlo Misc shad =
68 2021 5735 224675 | Lathorwa Nala Misc shady plants
69 | 201 575 225250  |Distributed to vllllﬂs Misc shady plants
.F
|




WaLuvhShowin; # Plantation along the Khorra/Lathorwa Nala
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WHET HAGA D FRATT HERG e Central Power and Water Research
Station ¥ “Flood Routing studies for Pakari Barwadili Coal Mining area
near Barkagaon, Hazaribag, Jharkhand.” #vu@x Sw@ Sue & des A
W aftdan, oRdiee AT w6 B (Project Monitoring and Planning)
v SORE R, areve wweR, Y 3 mEie 204 i@ 19032013 BRI
P st & anelie § gEred @ @ re-alignment T 7T &1 I &
Hﬁﬁaﬁ,’r’lﬂaﬁuﬁﬁﬁaﬁmﬁmﬁﬂmé =
' (iv) The re-alignment of Dumuhani nala should be donc as per the
recommendation/ suggestion given by Central Water and Power Research
Station (CWPRS), Pune given in its technical report.
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Pakwa Nalla and Khorrah Nala.”
_H__J__J?:\WWRHWW wwm@wﬁaﬂqwm _
//umﬁﬂiﬁﬁmﬂﬂmﬁfmﬂm%@iﬂﬂmmﬁﬁﬂhﬁmmh , :‘

Tl B MR WReR @ @ F.No. 8-56/2009 FC Rz 17.002010
mﬁﬁwﬂaﬁ%wﬂmwmwﬂmwamﬁsm
wvoR * yEiE @ TR T8 G o Ak wy s sfeer g
mﬁﬁaﬂﬁﬁﬂmﬁﬁﬂmmﬁwﬁfﬁmwmﬁaﬁa
ﬁftsr--rﬁm‘r/ afafrasr & AR RREmmd oaf & anele ¥ gom 8 | I
Wmﬁﬁﬁ%ﬁﬂm%w%ﬁw%ﬂﬁmw

oUiers Public OfficeW_I012 ForesiOffce_INLured Acquistion under FCACANT.P.C. Lid FreicethNTPC PaaiDarwadih Cesl i Block 1026 MiCF et
WTPC Palai Barondiy Coal Minjng Block 1024 ha Folder] doe= 23 -

(¥ Scanned with OKEN Scanner



—\éo —

- sifa &R FFTiaRed < qRumT 3 oy R e SR W g - -
I(i} SR T 5 SuE Rl Y 3720 20 ey @ Ree dRwER 99 T
Penal NPV &1 TR f&a1 < wawer 2
() . FUETT G ¥ ST Ry g 2720 20 9 G B Sfveed 99 T T
W FIFE T ¥ e SRR GERITT (Penal CA) B B T ST Tl B
I ARG WO, 9, T T werarg e A, 7 e §)
fifa Stage-I1 rpft =1 = wo 08 3t Py wiehidr v o7 e & —

* The user agency will take up programme for at least 50 m greenbelt along
the sides of the Pakwa Nallah and Khorrah Nallah ( in place of Dumuhani
nalleh) from the initial years under the supervision of the State Forest

Department.”
2. Action taken by the State. so far. to ensure compliance of conditions

reported to be non-complied with the Committee visited the area pursuant to

the directions contined in NGT order dated 18.02.2019
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Jharkhand Government
Department of Water, Environment and Climate Change
Letter :- 75/2009-1915 08.07.2022
Jalaj Kumar
Deputy Consultant.
To
Secretary
Government of India
Ministry of Environment, Forest and Climate Change Indira Paryavaran Bhawan, Aligan]
New Delhi-1100031
Subject :- Diversion of 1026.438 ha of forest land for coal mining from Pakniturwadih project in
favour of M's NTPC in Hazaribagh West Forest Division in Hazaribagh district of Jharkhand -

amendment of condition no 8 of Stage-1l &condition no. 7 of Stage-1 forest clearance-reg

Reference : - Yours sincerely, Office letter No.-F.No. 8-56/2009-FC (PL) dated-2901:2019 and letter
number-F.No. 8-56/2009-FC Date-230122022

As per the instructions, in the light of the query made by the relevant letter on the above mentioned
subject, the Principal Chief Forest

Mahara
Letter No. 803 of Patron-cum-Executive Director, Wasteland Development Board, Jharkhand Ranchi
Date- 22.10.2020, received from letter no. 490 dated 13062022 and letter no. 507 dated 16062022,
A photocopy of the resolution report (including annexure) is attached.
It is requested that you may please take further action on the subject proposal.
Faithfully
water subconsultant

Scanned by TapScar
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8-56/2009-FCpt @ =162 -

Government of India idae Py ”

Ministry of Envir
onment, Forests and Clima
: te Change
(Forest Conservation Division) 5

L i

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
- New Dethi - 110003
To, Dated: 25'" May, 2023

The Principal Secretary (Forests),
Government ol Jharkhand,
Ranchi

Subject:Diversion of 1026.438 ha of forest land for coal mining pakribarwadih
Project In favour of Wis NTPC Ltd. in Hazaribag West Forest Division in
Hazarlbag District of Jharkhand ug_qumusm_ln__caudﬂlaﬂ—ﬂ—&m“
approval and violation of FC Act

- regarding.

Madam/Sir,

| am directed to reler to the Stale Governmenl of Jharkhand's letter no. vanbhumi-
76/2009-1915 V.P. dated 08.07.2022 requesting for modilication of condition no. 8
o f Stage-ll approval dated 17.09.2010 issued under Section 2 (i) of Forest
(Conservalion) Acl, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:

“The user agency will take up program for at least 50 m green bell along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the slale fores! department”.

5 The request of the Stale Governmenl was considered by he Advisory
Commiltee in ils meeling held on 25.04.2023. Alter careful examination of the
request of the Stale Government, on the basis of the lBQﬂMH}EI‘!daII?ns _o! the
Advisory Committee, and its acceptance by the competent authority in this Ministry,
the Central Government hereby accords its approval to modily the condition no. 8
of the Stage-ll approval dated 17.09.2010 as under:

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) walersheds on priority basis under supervision of the forest department
and expert hydmlogistsfagendas and develop their watershed stalus as per the
Survey of India toposheel no. 73 E/l. A greenbell of 100 meters on either side of
both Khorra Nala and Pakwa Nalla shall be maintained”.

3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
actually required to be protected and maintained as green bell. In view of this, it
has been decided that the penalty shall be imposed for violation committed over
the fores! area (1026.438 ha) without approval equal (0 Iive times the normal NPV

g L —
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty.

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same. .
5. This issues with the approval of competent authority.
Yours faithfully,
Signed by sd/-
Suneet Bhardwaj (Suneet Bhardwayj)

c Date: 25-05-2023 15:00:30 Assistant Inspector General of Foresls
opy to: .

1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi

2. Regional Officer, Integrated Regional Office (Eastern Zone), Ranchi
3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi

4, User Agency
5. Monitoring Cell, FC Division, MoEF&CGC, New Delhi
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R 06546-222339, Email dfo hazaribaghwess@sed imafum & dfo-hazaribaghwest@gov.in

TE 329) R, 1] 06/23

R-  Diversion of 1026.438 ha. OF forest Jand for coal mining Pakribanwadih Project in
favour of M/s NTPC Lid. in Hazaribugh West Division in Hazaribagh District of
Jharkhand- Modification in condition of Stage —I1 upproval and violation of FC
. Act- regarding
T -~ IR AP, wfawwr, 99 04 werarg gRaw #ared, 18 oo & T3S 8- §
56/2009/FCpt RAlm 25052023, WIR ey W EEHG—HE-DHBR 3
e, 4R 9y Rewm ¢, wwavs, U @ TNie s R f
30052023 U§ 99 Wvw, WRfi@ fuw, s@GErT @ SUie 1149 faAie j

02.06.2023

BT,

Suied A s @ @ el giE wen & Rws aRde
i AN WeR Wi, w W owoar wRad dErm, # R @ @ 8-
5672000/FCpt) R1% 26052023 a1 wEm wWa-1L @ s Wil @ wd e o
ST B Al A @ T gveem o do o Ree e @ i wRa 5w
857,52,85,944.32 (31 W WA e We A war woIR < W it W @ 4
AE) 4= Td R e-Portal (haups:porivesh.nic.in/) & wem @ @ @ 3
T AT §Y NG TR GRT @A T R w1 BRER S sRide os why
A wifta v ghRwa R om) @ o 3 4 affe s ow@ A el
saRERN g7 R ave 31 weEA Er & o wala R R ama o aen
e B g 8 AR SwkE i Res § oo R e @ A o @ afiRan
wfr R & 9§ 0 @

(1) T = , 0\

vyt e,

Premand s User Ageney Pakribarwadibland NTIC —Lbo
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1) =veiid 0G0 | 1026438 | 122859000 = 1026.438 ha x Rs. 1228590 x 5 times |
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2 qa'mwﬂh = 357312.00x12%3
ol o mm zzssp;g:sszsz
A 12 Wi @ W ! =
3w & R =@ @ _ @ﬂmmﬁaﬂm
i mﬁﬂﬁﬂu:ﬂmm@ I
gefra 4R) WA -
Fo -~ 857528594432
< daea oHe Wa
o EaR A g dafe w9l
@i &R )
| s

Disnand by Liser Agency Pakribarsadin(land NTPC —ados
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Office - Divisional Forest Officer, Hazaribagh Western Forest Division Van Bhavan, Hazaribagh

06546-222339, Email- do hazaribaghwest@rediffmail.com & dio-hazaribaghwest@gov.in

Letter number 3291 Date: 14/06/23
To,

Additional General Manager (Environment Management),
Coal Mining Projects NTPC Limited, Pakri Barwadih Barkagaon
Hazaribagh

Subject:- Diversion of 1026.438 he. of forest land for coal mining Pakribarwadih Project in favour of
M/s NTPC Ltd. in Hazaribagh West Division in Hazaribagh District of Jharkhand- Modification in
condition of Stage -1l approval and violation of FC Act-regarding

Context - Government of India, Ministry of Environment, Forest and Climate Change, New Delhi's
Jetter no. 8- 56/2009/FCpt dated 25.05.2023, Principal Chief Conservator of Forests-cum-Executive
Director, Wasteland Development Board, Jharkhand, Ranchi's memorandum no. 568 dated 30
-05.2023 and Memorandum No. 1148 of Forest Conservator, Regional Zone, Hazaribagh dated
02.06.2023

Sir,

With reference to the above mentioned relevant letter, it is to be informed that the condition number
of the final approval of Stage-11 given by the Government of India, Ministry of Environment, Forest
and Climate Change, New Delhi's letter number 8- 56/2009/FCpt) dated 26.05.2023 in the subject
project. In the light of 8 violations, the total amount of punitive NPB including interest amount is Rs
857,52,85,944,32 (Eight Hundred Fifty Seven Crore Fifty Two Lakh Eighty Five Thousand Nine Hundred
Forty Four Rupees Thirty Two Paise Only) only the amount payable is e-Portal (https: While depositing
the same in CAMPA's account through http://parivesh.nic.in), it should be ensured to submit a step-
wise compliance report of all the conditions imposed by the Government of India in 05 copies. If there
is any amendment in the other items mentioned in this demand letter by the higher departmental
officials, then it will be mandatory for you to deposit the revised amount also. Also, if the above
amount is deposited late, additional amount of interest will be payable in favor of the department.

As per Article. (1) demand letter

Yours faithfully,

= Sdf-
Forest Divisional Officer

Hazaribagh West Division

Translated by Google translate
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_In principle consent given by the Government of India vide letter no. 8-56/2009/FCpt dated
25.05.2023 on the proposal of non-utilization of 1026-438 hectares of forest land for a TPC. Llrn'rtf:d
Pakrivarwadih Coal Mining Mining Project, as per the conditions contained in the conditional in-

principle consent by the Government of India.

Demand letter in light-

Hazaribagh Western Forest Division Forest Density — 0.6

Head Area Rate (per ha) Amount
Pannel NPV ( Five 1026.438 1228590.00 =1026.438 ha x Rs.
times of ordinary rate) 1228590.00 x 5 times

= Rs. 6305357312.00
(Six hundred thirty
crare fifty three lakh
fifty seven thousand
three hundred twelve

rupees only

12% of Simple interest
on Total Pannel NPV

=(6305357312.00x 12
% 3) -2269928632.32
(Two hundred twenty
six crore ninety nine
lakh twenty eight
thousand sixty six
thirty two rupees and
thirty two paise) only

Total 8575285944.32
eight hundred
children crore fifty
two lakh eighty five
thousand nine
hundred forty four
rupees thirty two
paise only)

1. if there is amendment in the demand letter then the amended amount will be payable in favour of

the department.

2. If the above amount is not deposited within the time limit, additional amount of interest will be
payable by the user agency in favour of the department.

Translated by Google translate

-

Forest Divisional Officer_ 0 1 A%

Hazaribagh Western Division - -
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i Item No.02 Court No.1
BEFORE THE NATIOI;J;‘ GREEN TRIBUNAL
RN ZONE BENCRH, y oy peara
(THROUGH PHYSICAL HEARING Wipy o MODE)
Al No.20/2023;
(’1: _ﬁo. 34 ,12023;33‘;2
NTPC Ltd, Pakri-Barwadhi Coal Mining Project Appellant(s)
Versus
The State of Jharkhand &Ors. Respondent(s)

' Date of hearing:m '

CORAM:  HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLEPROF. A. SENTHIL VEL, EXPERT MEMBER

For Appellant(s) : Mr. Sanjay Jain, Sr. Advocate (in Virtual Mode) a/w

Mr. Adarsh Tripathi, Advocate (in Virtual Mode) &
Mr. Uttam Kumar Mandal, Advocate

- ORDER

1. Mr. Sanjay Jain, jearned Senior Counsel a[;p:nrlng (in Virtual
Mode) assisted by Mr. Adarsh Tripathi and Mr. Uttam Kumar
Mandal, Counsel is present for the Appellant.

2. LA. No.34/2023/EZ has been filed by the Appellant, secking
condonation of delay of 24 days in filing the present Appeal.

3. Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode)
Ministry of Environment, Forests and Climate Change, and Ms.

. Aishwarya Rajyashree, learned Counsel appearing (in Virmaf Mode)
for the State Respondents, Government of Jharkhand, state that
since the delay is only of 24 days, the same may be condoned.

4 The LA No. 34/2023/EZ is allowed and the delay of 24 days in AR \
filing the present Appeal is accordingly condoned.

5.  The Appellant has filed the present Appeal assailing the order dated

25.05.2023 passed by the Ministry of Environment, Forests and
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10.

Climate Change, holding the ﬁppeﬂant to be in violation of

condition no.8 of the Stage-ll Forest Clearance approval and

imposing a penalty over the entire forest arca (1026.438 hectares)

with interest.
It is also stated that by anoth
nuﬁmhasbccniuuadhythemvisinnnl

West Division, computing penal NPV @ Rs.
red Fifty Seven Crore Fifty TWo La
Four and Thirty Two Paist

er order dated 14.06.2023 a demand
Forest Officer, Hazaribagh
357.5‘2.35.9‘44-321' 2

(Rupees Eight Hund khs Eighty

Five Thousand Nine Hundred Farty

only).
is in substantial complinnce of

The allegation is that the Appellant
nce approval

relevant condition no.B of the Stage-ll Forest Cleara

dated 17.9.2010, having already developed preen belt within 50
mely, Khora and pakwa, and

in the vicinity of the

meters of two of the three Nallahas, na
the fact that the same cannol be developed
(hird Nallah, namely, Do muhani, stands admitted by the

competent authorities, who have alrendy allowed the diversion of

Do muhani Nallah, acknowledging that the same falls in the core

mining area.

It is further stated that the Appellant has made necessary deposit
in ADHOC CAMPA account amounting to Rs. 82,42,29,714/-
(Rupees Eighty Two Crores Forty Two Lakhs Twenty Nine Thousand

Seven Hundred Fourteen only) towards Net Present Value of the
diverted forest.

In our opinion matter requires consideration.

|ssue notice ta the Respondents, returnable within four weeks.

— 67—
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:% 11. Ms. Aishwarya Rajyashree, learned Counsel appearing (in Virtual
*? Mode), accepts notice on behalf of the Respondent Nos.1, 3, 5&6, '
1.-; State Respondents, Government of Jharkhand.
12. Ms. Amrita Pandey, learned Counsel appearing (in virtual Mode),
& 4, Ministry of

accepts notice on behalf of the Respondent Nos. 2

Environment, Forests and Climate Change.

file their counter-
the matter has to be vetted

t, Forests and Climate

13. Al the Respondents shall affidavits within six

weeks as Ms. Amrita Pandey states that
from the office of the Ministry of Environmen

_ Change, New Delhi.
14. Learried Counsel for the Appellant shall serve e-copy

the Memo of Appeal along with all its annexures upon Ms.
Amrita Pandey, Counsel for the

/soft copy of

Aishwarya Rajyashree and Ms.
Respondents within 24 hours.

15. List on 14.09.2023.

meantime, till the next date of listing, the operation of the

16. In the
impugned demand notice dated 14.06.2023 shall remain stayed.
August 01, 2023,
Appeal No.20/2023/EZ
{LA. No.34/2023/EZ)
AK
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